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Report on Excesses over-Voted Grants and Charged Appropriwtionr 
disclosed in the Appropriation Accounts (Civil) 1963-64 

INTRODUCTORY 

I ,  the Chairman of the Public Accounts Committee, as auth* 
rised by the Cmmittee, do present c m  their behalf this Forty Fifth 
Report on the Excesses over Voted Granis/Charged Appropriations 
as disclosed in the Appropriation Accounts (Clvil), 1963-64 which 
were laid on the Table of the  House on the 12th March, 1965. 

1.2. The Committee had commented In the past upan the dday 
on the pnrt of the Ministries in furnishing notes stating the reasons 
or circumstances leading to such excesses. 

1.3. The Committee regret to note that similar. delays in fm- 
nishirkg the notes took place this. year also. The Committee would 
like to reiterate their observations and recommendations made 'n~; 
this connection in para 2 of their 31sl Kcport (Third b k  Sabha). 

' 

1.4. The Ministry of .Transport have delayed the submission of 
notes on Excesses over Grant Nos. 92 and 139 unconscionably. Tbe 
notes which were due on 12th May, 1963 were submitted in tbe I d  
week of January, 1966 and that too withoot being vetted by Audit,* 
as is required to be done under the procedure. The Comdtbb 
find no justification for such a delay. 

1.5 The C o m r n i t k  would also urge upon the Ministry 
Finance to devise ways and means to avoid such chronic delays ra 
the part of the Ministries 

1.6 The Committee examined the excesses at their sitting held 
on 8th hfarch, 1966 in the light of the explanations furnished by the 
Ministries etc., concerned. (Appendices I to XXII). 
--- -- - - - -  -------- _-___- _ - 

Wcncd notcr tctxivcd oar 5-3-66. 
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3.1. The Committee find from the notes furnished by the Ministries 
tha t  defective estimation at the time of framing of budget and a t  the 
time of framing reviwd estimates, failure to anticipate properly the 
receipt of stores, etc. and debiti relating thereto and lack of proper 
control over expenditure and failure in the reconciliation of depart- 
mental figures continued to be the main causes for the excewes. 
The Commi:tee regret to note that their earlier recommcndstionv and 
tbe instructions iscued by Government from time to time in these res- 
pects are not making any visible impact. The Committee would like 
the Ministry of Finance to take effective measures to ensure that these 
ncnmng causes leading to 'excesses' are eliminated. 

4.1. The conunittee will now proceed to deal with some indivi- 
dual cases of excesses which can be attributed to defective budget- 
ing and control over expenditure: 

(i)' ~ S T R Y  OF COMMUNITY DEVELOP~~ENT AND CO~PERARON 
Grant No. 7--Community DaucZopment Projects-Nat'onal Extension 

Sewice and CosperatiocExcess Rs. 1,22,890 (voted). 

4.2. This excess is stated to have occurred mainly under the 
Group-Head B.1(3)-Refund to US. Government for unutilised 
T.C.M. Equipment. 

4.3. It has been explained that the Government of U.SA. supplied 
during the period 1052 to January, 1959 equipment worth 
$13,517,911-24 for Community Development Programme under the 
hdo-U.S.A. T.C.A Operational Agreement No. 8 of 1952 and its sup 
Iements. The equipments consisting mainly of agricultural imple- 
men's, like brush-breaker, b;nders, threshers, ciw-ttllers etc. were 
supplied to State Governments against their demands. In January- 
February, 1960 a team of U.S.A.I.D. found after conducting a rwiew 
of u9llsation of T.C.M. equipment in nine States that equipment 
worth $9.73.000 was lying unut~lised As a result oi ctforts 
made, the value of unused equpment  was brought down 
to $2,86,790 in July, 1963 and to $,1.91.573 R .  9.17 lakhs in 
December, 1963. It was de ided to refund that amount to Govern- 
ment of the United Staten. Sanction for the release of the requL:te 

.amount of forelgn exchange was made on 27th December, 1963 and 
34th January, 1964. However, the decision to debit the expenditure 
to Grant No. 7 was conveyed to the Ministry on 28th March, 19&Q 
after condderation by the Ministry of Finance and C. & A.G. As this 
mas an inevitable payment, and as the U.S. AID authorities w m  
pressing for the payment, the Government of India had to llquidats 
tbt lability before the close. of financial year. - - 

*A.rp-ldl?r 111 



4.4. The committee feel unhappy to note that notwithstanding the 
lact that the Miniltry knew that the payment was inevitable, there 
was delay in coming to a decision in consultation with Finance which 
was conveyed to them only 3 days before the financial year was to 
come to a close. The Committee expect better coordii t ioa .ad 
awareness of urgency in such cases. 

4.5. The other a~pect  of the case over which the Committee fd 
perturbed is the fact that agricultural implements worth $9,73,WJ 
had remained unu tilived by the States till 1960 out of the eqnipmenb 
;received during 1952 to January, 1959 and only after this was bmught 
to notice by the team of US.AID, efforts were made a d  the amount 
of unutilised equipment was brought down to Us. 9-11 lakhs in Da 
cember, 1963. The Committee feel that considering tbe vital w- 
rnce of increasing food production in the country, the Ministry 
,should do well to make it a point to make a periodical of 
their own for finding out the utilisation of agricultural impiemaats 
etc., and take prompt and suitable steps where called for. 

4.6. The Committea a h  note from tbe Audit observatiaa appsnd- 
sd to the note of the Ministry (Appendix III) that the M i d s k y  did 
not seek advance from the Contingency FPnd since it wm anticip.t 
d that excess would be covered by the savings within the grant m 
a whole. It is unfortanste that this anticipation did not tarn oat W 
-be correct. 

(ii) MINISTRY OF F ~ A N C ~  ( D t P m  oc R~PGIQUC) 
Grunt No. 26-Union Excise Duties--Exc?ss Rs. 13,00578 (Voted) 

4.7. It has been stated that out of the budget provision of Rs. 16 
lakhs for payment to Navy on account of operation, manning and 
maintenance of 6 CBR launches. an expenditure of only Rs. 3,87,a 
had been booked upto January, 1964 and no further debit was receb 
ed till 20th March, 1964. The Ministry of Finance, therefore, sur- 
mised that there wauld be savings of Rs. 12 l a b s  approximately 
under this head. The anticipated savings were ut'lised to meet the 
add tional expenditure on increased Dearness Allowance. It has 
been. further sta'ed that  contrary to expectations, a debit ai 
Rs. 13,33,766.21 was raised by Navy on AG, Maharashtra and the 
intimation about i t  was received only on 28th March, 1964, after the 
issue of re-appropriation order on 25th March, 1964. As acceptance 
of debit st that s'age would have resulted in an excess, Defence Mih- 
istry were requested to get the debit withdrawn and adjusted fn 
1964-65 accounts. The accounts for the year 1- baaing baas 
-- -, ..-- - -  ------- 
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dosed on 25th April, 1964, ft was not possible to withdraw the debit 
Ln. these circumstances the excess occurred. 

4.8. The Coarmittee w d d  Illr;e to point out that even in the case 
of operation, manning and maintenance of six CBR launches by the 
Navy daring 1962-63, it had k n  stated that there was no indication. 
till December, 1862 as to what wonM be the order of further pay- 
ments that wsuM be raised by the Naval authorities during the gear*, 
f h i l a r  was the case during the year ander report (1963-61) also. It 
Is dtgmttable that despite the recommendations af the Committee, a 
dam watch over the progress of expenditure through Liability Regis- 
ters L net befag mdntaind 

rLB The Cornmi- understand from Audit that the Collector of 
Central Ex*, B0-y had stated in February, 1964 that a fur- 
tba debit of Rs. 11&010 was likely to be raised in the month of 
March, 1964. Ha had also painted out that major debits under the 
head were raised at the end of the year. 

Ul. The Committee would point out furtber t h t  the aUpwtiat 
d the Minbtry to have tba dabit d % 13,U,766'21 adjusted by the 
A.G., M h r u U n  in bl0rC.b l W ,  withdrawn and adjusted in Ule 
.CCBIEII~ for 1-45 oniy to avoid tbe ex- over the g n a t  con- 
verbg fb previsions of && 75 af GFB (1963) and the Covenuneat 
d Irrl& d.clsiwu, tlrseepinder. The Committea dain tbat stntct 
i d l W b m r l r u l d b s i r r a r r l t ~ ~ t g l + h ~ ~ ~ ~ e m t J o l U ~ f P P D -  
~ ~ . s d Q w a r M t e n t o r l s r s m f l a ~ .  

Grant No. jt8-S&mps-&cerr Rs. 5,4&W (Voted) 
4.12 It has bem explained that the exam occurred mainly under 

sub-had B111) (4) "Purchme of Stores" wder the bead " U a  Secu- 
rity Prerti-Rwa Charges". l'be stores of India security Press cam- 
prisc raw materials far postcards, envebpsr, inland .lettep etc. and, 



for other non-postal items like banderols, cheques etc. The pr09hh 
made under this head in the budget estimates was Rs. 210.25 h k b  
In October, 1963 at the time of submitting revised estimates it WWB 
not considered necessary to augment the provision as the total recefpt 
of stores during the first six months of the year including supplies 
indented for during the previous year amounted to Rs. 72.54 lakns 
only, the actual payments during the same period being Rs. 25-25 
M s .  

4.13. When the position was again reviewed in December, 1963, 
it was noticed that actual payments till then amounted to Rs. 48-55 
lakhs only which included a part of the throw forward relating to 
the previous year amounting to Rs. 54-62 lakhs and part of cogt of 
stores indented for during the year and actually received. The brlin- 
istry have further stated that it was decided that it  was not necessary 
to increase the provision in the budget, especially, as in the past there 
were considerably large savings under this head. 

4.14. The Ministryshave stated that as against the amount of 
Rs. 95.81 lakhs booked during the fkst 11 months of the year the 
ainount bookd in the accounts of the last month alone amounted to 
Rs. 122.70 lakh.; i .e. nearly 56 per cent of tne total provision and that 
this was not anilcinated. 

4.15. The Committee learn from Audit that "While reviewing the 
m i o n  of the grant in December, 1963, the Master, India Security 
Press, Nasik had requested the Ministry to augment the budget pro- 
vision under the head 'B1(1)(4)-Purchase of Stores' through a a ~ l p  
plementary grant and had inter olio brought rhe following facts to 
the notice of the Ministry:- 

(i) The value of stores actually received upto 30th November, 
1963 was Rs. 108:OO laMrs, although the debits adjusted 
till then amounted to Rs. 48% lakhs only. 

( i i )  The major book adjustments under the head would be car- 
ried out at the end of the year in the supplementhry 
accounts. 

The indents for the purchase of paper had been p i e d  by the 
Master, India Security Press in the months of June--August, 1963. 
The bulk of the debits in respect of the suppliee against those indents. 
could be expected only in the latter half of the hPndd year." 



4.16. It is surprising that in spite of these facts the Ministry decid- 
ed not to go in for sdpplementary grant. The Committee are, there- 
fore, unable to accept the plea that the adjustment of the major par- 
tion of the expenditure in the accounts for March, 1964 was not anti- 
cipated. It is in the circumstances inescapable that the decision af 
the Ministry not to increase the budget provision despite the request 
for the same by the Master, India Security Press has mainly contrb 
buted to the excess under this Grant. 

4.17. The Committee would like to invite attention to the case 
.dealt wi'h in para G(iii) of their 31st Report (Third Ink  Sabha) 
which shows that in the year 1962-83 also an excess occurred under 
the same grant under almost similar circumlrtances. The Committee 
expect tbe Ministry of Finance to set an example in budgetary con- 
trol to other Ministries rather than sbow sach laxity as h.s been dim.= 
closed in two consecutive yeara 

* (iv) M m m ~  OF PGIRoLw AND C H I ~ ~ ~ C A L S  
Grant No. 80--Othet Rewnue eqwnditure of the Mintsrry of Mi- 

and Fwl-Exess &. 102,26344 (Voted). 

4.18. It has been explained that the excess occurred mainly under 
t h e  Group Heads (i) payment of mbsfdy on State Trading in oil and 
(i;) Payments to the Railways on arcount of freight concession on 
furnace oi l  

4.19. With regard to payment of subsidy on State Trading in oil, 
it has been stated that the amount of Government's liability in me- 
pert of payment of subsidy on oil could not be asaessed when the 
Demands for Grants were being prepared. 

4.20. As regards payments to Railways on a c c m t  of freight con- 
cessions on Furnace Oil, it has been stated that in pwmtance of the 
proposal made in the Budget speech of Finance Minfster on April 
23, 1962, d n s  gnrnents of furnace oil in wagon loads booked by rall 
from certain desiqnated ports (Bombay, Okha, Kandla, Mormugao, 
Coohin, Ma+as, Vishakhapatnarn and Calcutta) were being charged 
onlv half the freight which was levlable under normal tariff. The 
difference between the amount recovered and the full freight s p  
pl+cabie was to be made good to the Railways bv means of subudy. 
It  was decided on 17th July, 1962 with the concurrence cf the 
Ministry of Finance t~ include, in the lrcheme of mncession, wtth 

~cflect from 1st July, 1962, despatcher of furnace oil tram Nunmati; 
--- - -. - .-.-- --I - - - - -  
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DigboiITinsukia and despatches from Trombay, Quilon, Khari Rohar 
Road and Navalakhi as well. 

4.21. Subsequenlly, it has been stated in the note, on 4th OctoW,  
1963 with the cuncurren e of Mmistry of Flnance the concession w8S 
made available w ~ t h  retrospective effect from l , t  July, 1932 (a) to 
despatches of furnace oil fiom t r a n h p m e n t  points (b) to Tea Drier 
Oil arid Low Sulphur Fuel Oil a d  ( c j  lrum u le purl sta;,un to an- 
other provided the destination port was not itself a supply point and 
also provided the furnace oil was intended for industrial use. 

4.22. Finally, it has been explained that the expenditure booked in 
March, 1964 (Rs. 82.55 lakhs) was entirely out of proportion to the 
expenditure booked during the preceding 11 months (Rs. 24.62 lakhs) 
and  could not therefore be correctly assessed in a-lvance. The main 
reason for this heavy booking of expenditure in March, 1964 is stated 
to be due to clearance of a large number of bills in Mar:h, 1964. 

4.23. In this connection the Audit has observed as follows:- 

"The scheme as originally contemplated in April, 1962, corn 
ed imported furnace oil only despatched by ra'l from ccr- 
tain specified ports to consuming inland centres. Its scope 
was subsequently widened from time to time to cover fa- . 
digenous!y produced oil and also certain other varieties 
of oil, e g., tea drier 011 and low sulphur fuel oil. It waa 
also de ided to give concessions for despatches from axhe 
port station to another port station. De:a.ls of concessions 
allowed from time to t 'me arc given in the An-e.mrre to 
Appendix X. At the time of giving each eoncess:on, no 
estimate of probable extra liability was worked out with 
a view to obtatn a supplementary grant, if necessary, to 
cover the excess over the amount. already budgeted for. 
The excess of over Rs. 62 lakhs under the group head 
'D3-(2)' appears to be mainly accounted for by the 
amounts which became due as a result of exten4on of the 
scheme and gtving effect to ccrtlin benefits from a rp- 

trospective effect The estcns'on of 'he scheme in this 
manner, which involved a large autlav without the a p  
proval of the Parliament, seem5 to attract the provisions 
of 'New lnstrument of Service'." 

4.24. The Committee agree with tb- observations. The Minis- 
try, la eon~ultolion with the Ministry of Finance and Railway Bmd, 
sbould have exnmlnod the financial e b t  before extending -- 
csuiana The Committee feel that tbe grant uf eoanssioa with rr 



trcppsctivo effect has defeated to same extent the v8ry object of #rb. 
ddy in freight, as in the meantime the industrialists would brre 
charged the consumers on the basis of production cost after t.)rjngl 
into account the full freight paid to the Railways. The Committee 
would like to know the total refunds subsequently allowed to the 
laduwtrialfsts. 

* (v) DEPARTMENT OF COMMUNICATIONS 

Grant No. 142-Other Capital Outlay of the Ministry of Trartspwt 
and Communications-Excess Rs. 42,944 (Charged). 

425. The Committee note that the payment of Rs. 42,944 (in Octo- 
ber, 19M) was made as a result of an award of the Court of the Dis- 
trict Judge, Delhi; there being no provision of funds f o ~  this obli- 
gatory payment of immediate nature, the Ministry obtained an ad- 
vance from the Contingency f i n d  of India. A supplementary a p  
propriation was also obtained later on (in November, 1962). Due 
to some misapprehension in the Audit Department, the debit for this 
payment wuld not be adjusted to the final head of account in the 
year 1%2-63 and remained in 'remittance' account. The result was 
that the funds provided in 1W-63 remained unutihed. The adjust- 
ment of the debit in the accounts of the subsequent yeer (1963-64) 
has caused an excess in that yeer. 

4S, IP the opiaiQn d the Committee, in this and other mre asss, 
w b  plgmsats against funds specifically voted upon by the Parlia- 
aent have a c W y  been made but t b  budget providon for that y e u  
yrpeur in the .acaants us unutilised merely as a m a l t  of an ~ ~ t -  
baarruoo, . it would be reasonable to treat the provision as actual- 
ly nWmd in that year. They, thenlore, recommend that the rec- 
tLlilurtioa d the omkssiom in the subwquent year, if it c a w  m or- 
cear in tbat ymr, need not be considered as requiring r fresh vote of 
PuQlrPsse tonh .~rr~of tbepnwiar l~~s fnpan7dthoSlx laonth  

ef PAC. (Plat  LoL Sabha), accwdhg to wbich the amaunt 
ad actual QIcn te be rtguh4ed under Mi& 115 d tba Consthtim, 
b b be worbd od after tntiaP. into r c o u r t  mfscl.ld8catlon La 
u a m n b  whicb may iuvc  come to noti* after tbe C& d tBb 
8Enual rcounts. 

5.1. Subject to Lbe above obscavatiom, the Commltbo recommend 
that thc sxcemes refend to in paragraph 2 above be mgdarlred 
Psrhmmt in the manner prcncrtbed in Artklt 11s of tbc Coartitw- 
Cko. 



5.2. The Committee would like to place on record their rppred.- 
tion of the assistance rendered to to in thb task by the Com;ptrol- 
ler and Auditor General of India. 

N w  DELHI; R. R MORARICA, 
March 14 1986. Chainncm, 
P'haw 23, 1887 (Saka) . Public Accounts Committea. 



PROhCEEDING OF THE 91ST SITTING OF THE PUBLIC 
ACCOUNTS COMMITTEE HELD ON THE 8TH MARCH, 

1966 (AFTER-NOON) 

The Committee sat from 15.00 hours to 15.30 hours. 
PRESENT 

Shri R. R. Morarka--Chainan. 

2. Shrimati Akkamma Devi 
3. Shri Ram Dhani Das 
4. Shri V. C. Parashar 
5. Shri M. P. Bhargava 
6. Shri S. C. Deb 
7. Shri R. S. Panjhazari 
8. Shri Ram Sahai 
9. Shri Atal Bihari Vajpayce. 

Shri P. N. Bhandan-Additional Dy. Comptroller & Auditor- 
General (R). 

Shri P. K. Rau-Addl. Dy. Comptroller & Auditor-General 
( H Q R S )  

Shri R. K. Khanna-Accountant Ge7tera1, Central Reu,wtces. 
Shri D. D. Dhingra-Accountant General, C o m w r c ~ ,  Works 

& Miscellaneous. 

Shri H. N. Trivedi-Deputy Secretary. 

Shri R. M. Bhargava-Undet Secretary. 

The Committee considered the following Draft Reports: - 
(I) Forty-flfth Report (Third Lok Sebha) on excesses over 

Voted-Grants and charged Appropriation Accounts 
(Civil), 1963-64. 

(if) Forty-sixth Report ( ~ h i r d  ' Lok Sabha) on Audit Report 
(Civil) on Revenue Rccc.ipts, 1965 relating to Income- 
tax and othm Revenue Receipts. 



(iii) Forty-seventh Repcrt (Third Lok Sabha) on Appropria- 
tion Accounts 1962-63 and 1963-64 and Finance Accounts 
1962-63 and 1963-64 and Audit Reports for 1964 and 1965 
relating to Government of Kerala. 

2. The Committee adopted the 3 Reports with certain mod;Aca- 
tions. In  the case of the Forty-sixth and Forty-seventh ~ e ~ o r i  the 
Chairman was authorised by the Committee to make minor changes 
as might be deemed necessary. 

3. The Committee authoriwd the Chakman, P.A.C./Shrimati 
Akkamma Devi to present the Forty-fifth Report to Lok Sabha  They 
also authorised Shri M. P. Bhargava/Shri .4td Bihari Vajpavee to lay 
the Report on the Table of the Rajya Sabha. 

4. The Committee authorised the Chairman. P.A.C./'Shri V. C. 
Parashar to present the Forty-sixth Repor? to Lok Sabha. They a!so 
authorised Shri Ram Sahai,'Shri S.  C. Deb to lay the Report on the 
Table of the Rajya Sabha. 

5. The Committee authorised the Chairman. P.A.C.'Shri Ram 
Dhani Das to present the Forty-seventh Rcpor: to Lok Sabha. They 
also authorised Shri M. P. BhargavaIShri R. S .  Panjhazari to lay the  
Report on the Table of the Rajya Sabha. 

The Committee then adjourn&. 



MINISTRY OF COMMERCE 
Nde for PA.C. for regularisation of excess over voted grant in res-t 
of Grant No. 6-Commercial Intelligence and Statistics as disclosed 

in the Appropriation Accounts (Civil) 1963-64. 
The tatal ex- under Grant No. 4-Commercial Intelligence and 

Statistics as shown in the Appropriation Accounts (Civil) 1963-64 
was Rs. 2,34,824 under the following Group heads:- - - . -.--- 

Group head Mlul Actual Bxccur 
Grant Expenditure 

TOTAL : 9 4 , 7 6 m  97, W h  (+ BJU,8U 
--------- -- -- *- - - -- -- . - - -- - 

2. In the &dget Estimate 1963-64, a provision of R6. 1,19,800 
was made under A-Tra& Commissioners--Commercial See tion 
Consulate of India, Kuwait, under demand 4Commercial Intelli- 
gence and Statistics and an amount of Rs. 61,000 was provided under 
B-3 Other Legation, Consulates etc.--Consulate General of Mi4 
Kuwait under Demand No. 19-External Maim. While the fonner 
pravirPion was intended to cover the espenditure on the existing 
Cornmertial side under the control of tba Ministry oi Commerce, 

i the latter provision was expected to cover the e~pcndthve on ccl.toiro 
newly created/tmnsferred posts on the chancery side under the 
-budgetary control of the Ministry of External Maira. 



Ylh period 4/63 to 9/63, which was cofiecrULy adjustebfc agatnrf 
Grant No. 19-External Maim Leaving ariQ this amount, in brmrr 
of para 7 of PAC's. 18th Report (1st Lok Sabha) the net amount 
af excess requiring regularisation under the Grant as a whole w w b  
out to Rs. 1,68,390. 

3. The reasona .for excess under each @up head are explafned 
h the following paragraphs :- 

(a) Epau due mainly to payment of arrears due to fixation of pay of 
ruff in the mwd MAC of ply, payment of leave salary to out- 
go@g Leal staff etc. in the Comymd Sections at Fnnlburt, 
Pam, Rome, Hamburg and Smfmmwm . w 

(b) Expanditwe on rarunt of unnnticipzted tour and transfa ctc in 
the CommcrciPl Seaioas at Aden, Dum, Frankfurt & Mom- 57>m 

(c) Adjustment of unanticipated book debits in mpea of Comma- 
ciol Sections u Addis Ababa, &lm, Baghdad, Ronn, Moscow & 
Knrachi for which no provision wos made . 434- 

(4 Unforeseen erpcnditurt on repairs, renovation of dfae as wt l l  as 
residential ~coomm060tion, p u r d w  and repairs of furniture 
cansidered urnvoidable, une*pcctcd incraw in mt of o 5 e  
as well an midentid .ccornrnodation and othu inavirnble expendi- 
Nt in respect of Gunmercial Seaions at Aden, B r w d s ,  v,, Bonn, Mornbrsa, Paris, Rmgoon, Komc, Hamburg, 
Sanfmasco and Kuwait  . 67,407 

4. The above excess of Rs. 1,97,941 was partially off-set by savings 
af Rs. 93,357 due to non-receipt of book debits anticipated during the 
year, non-receipt of bills of suppliers in respect of supplies made dur- 
ing the financial year, due to continuance of af6cials drawing less pay 
and allowances against higher posts, non payment of arrears due to 
fixation of pay for want of authorisation and non-materialisation of 
anticipated transfer thus leaving a net excess of Rs. 1,04,584 only. 

The Gross excess under this Group head at R a  89,720 w.a due mainly 
to:- 

( i )  Revision of scales of pav for locally recruited st.dt in the 
Commerce Department, London. 

(ii) Revision of Rat- of Foreign Allowance for India based st&; 
(iii) For allowing air gasso e for an officer and bis family for 

journey from India to &ndoa instead of by the usual made d 
travel by sea. 

( iv) Adjustment of certain unfomsefm debik 
The gross excess was prrtially @-sat b the u ad the entire pao- 

vision m. 1 . q  under the sub-be* YE-ar- rhieh r* 
anly r token ptovlston. 



6. The total exwss under th$ Gr~uphem$8 "A.1-P.ade Cor?mig- 
siop1.w" and L'CChwgas in F+qglmd"' of M 1,73,3M was 
off-scft by sgvjpgs wider the Group bead "A2-Ewnomic Adviser tb 
4ae Government 9f India" and f'B.l-Statistjcs" leaving a net excap 
of Rs. 1,66,390 in respect of the Demand as a whole. 

6. At the time of &tion of the revised estimates and the fl~taI 
grant it was noticed that the requirement of the Missions as a whole 
was in excess of the voted grant. However, in an effort to M e t  
the expenditure to the voted grant in view of the necessity for eco- 
nomy and to avoid a supplementary demand, the Missions were ins- 
tructed to adjust their expenditure in such a manner so that the 
total grant is not exceeded. It was, however, noticed after the close 
of the financial year that some of the Missions were not able to re9- 
trict their expenditure to the voted grant due to the reasons given 
above. Keeping in view the ohPervations made by the Public 
Accounts Committee from time to time and the instructions issued 
by the Mirustry of Finance, suitable instructions have again been 
issued to all the Missions to avoid a recurrence of such an excess in 
future. 

This note has been vetted by the CLG.C.R under his U.O. No. 
RRzll65-66, dated %8-1965. 

NEW IhLnI; 
The 11th August* 1985. 

Sd/- (D. K. SRINTVASACHAR), 
. ! Joint SeneZury. 



APPENDIX II 

GOVFRNMENT OF INDIA MINISTRY OF COMMUNITY DEVELOPMENT 
& COOPERATION 

Kdhi Bhocan, Ntw DcK,  dated the 8th September, 65. 

Exphinatory note regarding c r c m  under Grant No. 6-h4hbtry of 
Devckr~mtnt and Cco~eraticn during the year 1963-64 : 

Rs. 
Final Grant (Voted) bg,jboOo 

In accotdum with Artick 1x5 of the Camtitutian this uww apmdmve b* 
qukd to be rgukriscd by Puliamcnt. 

The accss was mainly under the sub-head "A.i(4>--Othcr Chprgcs" and thi8 811 
y countcrbalanad by savings under other sub-heads reducing the o w d l  a- to 

&245,814. Thc reasons for the ex- under "A.I(q)-Othr CbgcS"- uc gim be 
low :- 
--. - -- - - - 

Ranarln 
- -- -- Rs. 
(a) Rent of Tclephona m d  

Telegrams. 
1 5 , m  Rent on tckphonc bills-the adjurrmcnt ir 

dcpcndcnt upon receipt of debits in AGCR 
?'he debits are q e : l d y  r e a i d  m 
~rrtus. T h e  a t h a t e s  ns nacb me 
e h c  The adjustment in this caec arw 
made after jr-3-64 

(b )  Service S u m p  . 

(c) T ~ ~ t m  . 

(d) Mircelkntous, Hot & Cold 
Wather Charges, Cart & 
Coals Chuger czc 

15,ooo R e q u i d  by the Publiaty Sectlar f a  
immediate despatch of Pub- mrtail 
to B.D.Os. 



bY above apnditurc was in acess of the anticipated unounu on the vuiou' 

It has not been possible for this Ministry k, draw an advance 
from the Contingency Fund of India, as the excess over the grmt 
came to notice towards the end of March, 1964. The expenditure 
was well within the allotment upto the end of February, 1964. This 
has been seen by Audit. 

(S. CHAKRAVARTI) 
Secretary to the Government of India. 



[See para 4.1 (i) J 

MMISTRY OF COMMUNITY DEVELOPMENT 
AND COOPERATION 

Noh ~~ the reasons for excess in Grant No. 7 Community 
Development Projects-National Extension Senrice ruuf Coape- 
ration as dteclosed in Appropriation Accounts (Civil) 1883-64. 

The exas8 arumd mainly under thc following Group h a d  : 
B.r(j>--Refund to U. S. Governmeat for unutiliscd T. CM. Equipment. 

Rs. 
FinalGrant . . 5,3k% 
Actual expenditure . 9917,136 
Exass . . . . . . . .  3 , 7 % 8 ~  

Under the Indo-U.S. T.C A. Operational Agreement No. 8 of 195% 
and its supplements the Government of U.S.A. supplied during the 
period 1952 to January 1959 equipment worth $13.51i,911.24 for the 
Community Development Programme. The equipment was supplia 
to the Sta te  Governments against their demands. According to 
clause 4(e) of the Agreement, all equipments, materials and supplies 
acquired for and allocated to the Community Development pro- 
granune were to be used only for the furtherance nf the programme. 
Tn January-February, 1960, a tern of the US AID conducted an end- 
use survey in nine States to further review the uiilisation of the 
T.C.M. equipment supplied to the State Government; for the Com- 
munity Development programme. I t  was then found that equipment 
worth $973,000 was lying unutilised. As a result of efforts mr.& 
since the value of unused equipment was brought down to $286.793 
in July, 1963. EXorts were further continued as a result of which the 
value of unutilised equipment was brought down to $191.313 (equi- 
valent to Rs. 9.17 lakhs) in December, 1W. This consists mainly 
of apiculturai implements, like brush-breaker, binders, threshers, 
disc-tillers, etc. After proper verification, i t  was decided that the 
amount should be refunded (in dollars) to the Government at 
United States of America. 



Sanction for the release of the mqutai& amount of foreign exchange 
was made on 27-12-1H3, and 29-1-1964. 

The accounting procedure involved, particularly the head of 
account to which this expenditure should be debited, was considered 

f by the Ministry of Finance and the Comptroller and Auditor General 
of India. The decision that the expenditure should be debited to 
Grant No. 7--C!ommnnity Development Projects--National Extension 
Service and Cooperation, was conveyed to this Ministry on the 28th 
M[arch, 1964. This was an inw~table  payment and the US. AID 
authorities were also pressing for payment. The Govenunexst of 
India had, therefore, to liquidate the liability before the close of the 
financial year. Indeed, the PAC. in its 10th Report (1958-59) had 
also observed that it was not proper to postpone inevitable payment 
even for the purpose of avoiding an excess over grant of appropria- 
tion. An advance from the Contingency Fund was not sought since 
it was anticipated that the excess would be covered by the savings 
within the grant as a whole. The total pavment of Rs. 9.17 lakhs 
was actually covered to the ex!ent of about Rs. 7.94 Iakhs by saving 
under the other sub-heads of the Grant leaving only a net excess of a 
Iittle less than Rf. 1: 23 lakhs in the grant as a whole. 

In the circumstances explained above, the excess expenditure of 
Rs. 1.22.890 in Grant No. 7-Community Development Projects- 
National Extension Service and Cooperation may kindly be r e c m  
mended for regularisat ion under Article 115 of the Constitution of 
India. I 

This note has been seen by audit. 

(Sd.) I. D. N. SAHI, 
Additional Secretary 

Audit Observation 

In the Ministry's note dated 28th March, 1964 it was  corded that 
"the only course open for us is to utilise the savfng under Demend No. 
7 (Major Head 37) to the extent of Rs. 5*Z7 l & b  for this purpom rad 
leave the rest of the expndihur  of Ra 3.85 laLhs uncovered. This 
can be explatncd to the Pt;rbHc Acrraanto Commfttec". This WM rtro 
wncurrtd in by the Ffnandrtl Adviser. The Mfnistry have utated tbirt 
UPdvana fmn the Contiagency IPund wan not sought since it w u  
anticipated that excess would be cwered trg the aoviagr the 
grant M a wholet'. No papers in mvport of this statement hive boar 
made available to Audit. 
L - -  .. 



MINISTRY OF HOME AFFAIRS 

Note regarding the amount expended in em:em of the Grant for the 
year ended 31st March, 1984 in respect of Gtlznt No. 21-Dadra 
and Nagar Haveli. ! 

Ra 
Final Grant (Voted) . . . .  1&3U= 
Actual Expenditure . 16,36253 

- ---- -.- - . ---- 
The excess occurred mainly under the following head and for the 

reasons given below:- 
.. - -- - -- - -- -- - --  

F~nal  Actual Excess 
Grant Expend~ture 

Ks. Ks. Rs. 
Major Iicad 7 I - . ~ ~ e ~ ~ a n c o u s  : 

R.~(I)--Contribution to Adrasi Rs. 
welfare Fund 24,000 

IQ5m 34600  38,957 4 4 5 7  

As against the original budget of Rs. 24.00'3, an additional amount 
of Rs. 10,500 was provlded by re-appropnatlon for contribution to 
the Adivasi Welfare Fund. Contributions to this fund are based on 
the estimated revenues in respect of certain items of receipts from 
which a share is allocated to the Fund. As the profits of the Esrcise 
Departpwnt, a share of which is to be allocated to the Fund, could 
be ascertained only after the close of the year the exact amount of 
contribution on this account could not be provided. The receipts 
from the Excise Department were more than what was antiapated 
and the actual share of the Fund came to Rs. 38,957. The contri- 
bution to this Fund is made by way of Book Transfer. The Accoun- 
tant General, Gujarat, was requested to adjust by way of Boag 
Transfer only contribution to the extent of funds available in the 
accounts of 1963-64 and adjust the balance in the accounts of 1964-65. 
However, the Accountant General, Gujarat, adjusted the entire 
amount in March (Final) Accounts as part adjustment wes not pro- 
vided for under the Fund Rules. This redted in on - sf 
Rs. 4,457. 



2 The excess was elso due to nm-proviaion of iundr thrwQb 
oversight for (i) debits pertaining to the previous year under GL'O\IP 
head ClJaiLo in Account I1 and (ii) payment of tpcial pay to prl- 
mary teachers under grouphead A.2-Primary in Account IXC 

3. The excess under the above heads was slightly countslc 
balanced by savings elsewhere in the grant bringing down the net 
excess under the grant as a whole to Rs, 4,253. . 

4. In accordance with Article 116 of the Constitution this ex- 
expenditure is required to be regularised by the Parliament. 

5. This note has been seen by Audit. 

(Sd.) A. D. PANDIT, 
Joint Secretary to the Government of  I n d b  



APPENDIX v 
(See para 4.7) 

MINISTRY OF FINANCE 
(Department of Revenue) 

F. NO. 1 1 (4) /$!%Ad. 1V.A. 
Excess in Grant No. "26-Union Excise Duties-1963-64'' 

Page 15 of the Approprirrtion Account a d  para 27(a) (1) of the 
Audit Report, 1965 page 24: 

Original and Actual Excess 
Supplementary Appro- expenditure 
priation. 1 

Rs. 10,63,34,000 Rs. 10,76,34,578 Rs. 13,00,578 

There was a Budget provision of Rs. 10,53,34,000 in the Union 
Excise grant which was subsequently increased to Rs. 10,63,34,000 by 
obtaining a Supplementary grant of Rs. 10 lakhs (Voted) in February, 
1964 for meeting additional payment to the Controller of Stamps, 
Nasik on account of increased supply of Match Excise Banderols to 
the Treasuries. The actual expenditure had, however, been 
Rs, 10,76,34,578 which records on excess of Rs. 13,00,578 over the 
sanctioned grant.  The reasons for the excess in the grant are ex- 
plained in the iollowing paragraphs. 

2. The budget provision included Rs. 16 lakhs for payment to Navy 
on account of operation. manning and maintenance of six CBRlaun- 
ches during the year 19634. Out of this, only an expenditure of 
Rs. 3,87,620 had been booked upto January, 1964. No further debit 
was received till 20th March, 1964. It seemed as if there would be 
savings of Rs. 12 lakhs approxinxitcly ilnder this head. 

3. In the meantime, in  the Arst week of February, 1964, orders 
wcre lssued by the Government of India enhancing the rates of 
Dearness Allowance. Additional espenditure on this account ex- 
ceeded the sanctioned grant by more than Ra 12 lakhs. No Supple 
mentary grant could be asked for, to  meet the additional expenditure, 
aince such additional funds could be asked for only before 1% 



Janualy. In these circumstances, the anticipated savings of Rs. 12 
lakhs under "Ope.mtion, manning and maintenance of launches" were 
utilised to meet the additional expenditure on increased Dearness 
Allowance. 

4. But contrary to expectations, a debit of Rs. 13,33,766:21 P was 
raised by the Navy on Accountant General, Maharashtra in March 
and an intimation in respect thereof was received by us on 28th 
March 1864 after the issue of the re-appropriation order on 25th 
March 1964. Acceptance of the debit at that late stage would have 
resulted in excess over the grant. The matter was, therefore, taken 
up with the Defence Ministry to have the debit withdrawn and ad- 
justed in 1964-65 accounts. Accordingly, the Ministry of Defence 
directed the CDA (Navy) to withdraw the debit and get it adjusted 
in the accounts of 1964-65. But no readjustment of debits, already 
adjusted, was permissible after 25th April of the following year. 
CDA '(Navy) reported that as the accounts for the year 1963-64 had 
been closed on 25th April, 1964, it was not possible for him to with- 
draw the debit in question. It is in  these circumstances, that the ex- 
penditure in the Voted Section exceeded the appropriation by 
Rs. 13,00.578. (The difference be!ween the debit of Rs. 13.33.766 and 
the net excess of Rs. 13.00.578 was met from savings). 

(Sd.) "1'. C. SETH, 
Joint Secretary to the G o t ~ m ~ m e n t  of India. 



(See para 4.12) 
MINISTRY OF FINANCE 

(Department of Economic Affairs) 
NOTE FOR PUBLZC ACCOUNTS COMMITTEE 

Excess expenditure under the Grant No. 2043tamp9 during 1963-84 
[Reference paTa 27 ( a )  of the Audit R e p m  (CivU) 19851 

--.. -- - -- 
Item Particulars Totd Exnen- Excess Pcrocntaigt 
No. of G r m  Grant dirure 

I 2 3 4 5 6 

Remrks.-Thc excess m r m i  mainly under the hcad "India Security Press". The 
cxccss was stated to be mainly due to more raw materials for printing d 
stamps and nther security papers having been rmived and paid for 
during the year than anticipalcd. 1 1  w ~ s  stared that the original p m i -  
sion was based on the anticipared demands f rom treasuries dl over the 
count- and that at the time of rrvicw of !he estimates in November, 1963, 
the cxccss expenditure was not forcscen. 

The excess has occurred mainly under subhead  El(1) (4) "RE- 
chase of Stores" under thr head "India Secur~ty Press--Press 
Charges". The stores for India Security Press comprise raw 
materials for post cards, envelopes, inland letters, etc. and for other 
non-postal items like banderols, cheques, etc. Under this head o 
provision of Rs. 210.25 lakhs was made in the budget estimates. At 
the time of submitting the revised estimates in October, 1963, Gov- 
ernment reviewed the position and did not consider augmentation 
of provision necessary as the total receipt of stores durlng the first 
six months of the year, including supplies indented for during the 
previous year amounted only to Rs. 72.54 lakhs, the actual payments 
during the same period amounting to only Rs. 25.25 lakhs. It was fe l t  
that even if the rate of receipt of stores increased by 50 per cent dur- 
ing the subsequent six months, the budget provision would hardly 
be exc&ed. 

The position w a ~  reviewed again in December, 1963, and it was 
noticed that against the original provision of Rs. 21025 labhs, the 
actual payments made till then amounted to Rs. 48.55 lakhs only 
which included a part of the throw-forward relating to the previous 
year amounting to Ro. 54.62 lakhs and part of the ccmt of storrcr in- 
dented for during the yeer and actually received (valued at Ra 108 



Uhs) .  The total value of stom indented till then during 1068-64 
amounted to Ra. 234.98 lakbsr. Againrt theea indents it wan felt th8f 
there might be a throw forward d paymenta valued at about Ra 72 
Zakhs to the next year and it was decided that it was not neeammy 
to increase the provision in the budget, especially, aa in the past 
there were considerably large savings under this head. 

When the Anal requirements of funds under the various heads 
were reviewed in the middle of March, 1964 the Master proposed a 
reappropriation of Rs. 3-05 lakhs to the head "Purchase of Stores", 
to meet th likely excess over the provision of &. 210.25 la&. After 
taking into account the savings and other minor excemes under other 
heads, Government could reappropriate a sum of Rs. 2.63 lakhs 
under the above head. 

The actual booking of expenditure in the Supplementary accounts 
for March, 1964, however, far outstripped the budget provision as . will be seen from the following figures: - 

Hs. 
(i) Expdr. booked upto end of 2/64 93,81,369 
(ii) Expdr. booked upto end of 3/64 (Supple- 150,87,449 

mentary) . 
(iii) Expdr. booked upto end of 3/64 (final) 218,51,225 

It will be seen that  as against the amount of Rs. 95.81 lakhs book- 
ed during the first 11 months of th t  year, the arnnunt bookd in t he  
accounts of the last one month alone amounted to Rs. 122.70 lakhs, 
ie. nearly 56 per cent of the total provision which was m t  anticipa- 
ted- Even, then, the excess over budget provision was only D. 8.26 
Zakhs (3.9 per cent). Thc reappropriation of Rs. 2.63 lakhs referred 
to above reduced the excess from Rs. 8.26 lakhs to Rs. 5.63 lakhs 
under the head "Purchase of Stores" and thc overall excess under 
the Grant to Rs. 5.49 lakhs. 

It is requested that this uncovered excess of Rs. 5,443,869 under the 
Grant which could not be foreseen be now recommended for regu- 
larization. 

(Sd.) S. S. S14lllkLKAR, 
Additional Secretonj to the Gout. of India. 



APPENDIX Yn 

PLANNING C~M~KISSIY)N 
S m . - A p p r o p r i a t i o n  Accounts (Ciuil) for 1963-6e-G+rmt No. 37- 

Planning Commission-Regulrrrbation of Exce~s owe voted 
Grmt.  

-------- -- - - - - - -  --- +- - - - 
Under Demand No. 37-Planning Commission, a provision of Rs. 

98.45 lakhs was voted by Parliament for the year 196344. This pnz- 
vision was inclusive of Rs. 3.22 lakhs of supplementary grant obtain- 
ed during the November-December Session of Parliament to  defray 
the increased expenditure on grants-in-aid paid by the Research 
Programme Committee of the Planning Commission. As against the 
voted grant of Rs. 98.45 lakhs, the actual expenditure for the year 
1963-64 was Rs. 98.73 lakhs, giving rise to an excess of Rs. 28,124 in 
the voted grant which requires regularisation. 

2. The Planning Commission had proposed Rs. 63.77 lakhs under 
the subhead, A. I-Planning Commission as their estimated expendi- 
ture for the year 1963-64 in 1962 when the budget estimates were origi- 
nally framed. Due to the National Emergency and the need for em- 
nomy, a sum of Rs. 58 lakhs only was sanctioned. Various measures 
were taken to reduce and accommodate the expenditure within the 
sanctioned grant for 1963-64; but some unforeseen factors Like the 
formation of Prohibition Study Team and Rural Industries Planning 
Committee (separate grant was sanctioned for. this Committee only 
in 1964-65), creation of additional posts as that of Member (and his 
personal staff), Finance OfFicer, Transport Specialists for the pro- 
gramme of Techno-economic studies of transport, deployment of some 
fit& on new items of work like Resources Study, hrices Cell, Inter- 
industries Studies and last but not the least, the grant of additional 
D.A. in the month of March, 1964 contributed towards incream in 
expenditure. The position was reviewed many times and it was 
hoped that the anticipated increase in the Planning ComrnisrPion 



would be met in full by the savings likely to accrue under the grants 
of Programme Evaluation Organisation, Committee on Plan Projecb 
and Research Programmes Committee. 

3. The actual expenditure on TA exceeded the final estimates of 
the Commission mainly because the actual expenditure on Rail ac- 
commodation requisitioned by the Commission, the incidence of 
which fell mostly duriw the latter part of the year, turned out to be 
more than the estimated expenditure by Rs. 13,000. Further pay- 
ments to s M  for overtime allowances amounting to RB. 13,000 wer@ 
made in March, 1W This expenditure was not expected to 
made in March, 1964. This expenditure was not expected to materia- 
lise during March, 1964. There was also extra expenditure during 
March 1964 on account of the grant of additional dearness allowance 
to staff. The orders in this regard were issued during the middle of 
February, 1964 and therefore no provision could be made to defray 
this expenditure by obtaining supplementary grant. This expenditure 
also was not expected to materialise during March 1964 and hence 
no advance from the contingency fund was obtained. However, the 
excess expenditure under the sub-head, Al-Planning Cornmisston 
was partrally offset by savings in the subheads, A.2-Research Pro- 
~ ~ L U I ~ I T I %  Committee Pnd A.3-Committee on Plan Projectb, leaving a 
ne4 unrovered excess of Rs. 28,124. In view of the loregoing cir- 
cums&lbces, it is requested that the excess O F  b. 28,124 in the 
m t  af the Plannrng Commission for l%WH may be regularised. 



APPENDIX VUI 
No. 1-6/6tiBudget 

MINISTRY OF FOOD & AGRICUWURE . 
(Department of Agriculture) 

N e w  Delhi, tho 15th ~ u l i ,  

Grant No. 42-Agriculture fot 1963-64: 
The Grant has been exceeded by Rs. 16,43,725. 

The excess under the Grant was mainly accounted for by excess 
expendit- over the t6tal provision in the case of  he following 
groupheads partly compensated by savings under other group 
heads : - 

D.-Boaring Operations : 

The reasons lea- to the excesses and why these could not 
be anticipated within the year and provided for in time, are 
detailed below:- 

B.-Experimen tal Farms 
B1. Central Mechanised Farm 
This Group Head relates to expenditure on Central Mechanised 

Farms, Suratgarh and Jetsark. 
During 196564, as against the 5nd grant of Rs. 42,@,400 for the 

Farms, the actual expenditure was Rs. 49,84,'190 resulting in an 
excess of Rs. 7,81380 or Ra. 7.82 la- The exam ia mainly under 



the detailed head Other Charged pertafning to the Central 
&ad Fann, Suratgarh. The main factan that are reqmdble for. 
the excess are explained below :- 

(a) Book adjustment of debite of Rs. 5.50 lakhs for custom . 
duty for machinery imported for the Oil & Natuml Oar 
Commission was made in the Aocwnts of the Suratgarh 
Farm in 3/64 (final) due to an e m r  in the preparation of 
bills of entry by the clearing agents. This came to notice 
.to late to gat readjustments effected in the accounts of 
1963-64. The Aocountant General, Rajasthan has been re- 
quested to withdraw the erroneous bedits d 3s. 5.50 lakhs 
and to pass them to the Accountant General, Mahnrashtra 
for final adjustment under the correct Head of Account. 

(b) Debits of Rs. 3.72 lakhs on account of customs duty were 
adjusted during 1963-64. In most of the cases the customs 
duty had been asgessed arbitrarily on ad hoc assessment of 
the value of goods on arrival at the ports in the absence of 
invoices, etc. The Farm took steps to obtain refund of 
excess duty paid. The Farm was able to obtain a refund of 
Rs. 2.32 lakhs whlch was adjusted in 3/64 (supply) accounts, 
leaving a balance of Rs. 1.40 lakhn. This could not be fore- 
seen. In fact, most of the debits relating to customs duty 
were adjusted in the books of Accountant General, Rajas- 
than in 3/64 (Prehminary) and 3/64 (Anal) when it was 
too late to provide for extra funds from within the Grant. 
Moreover, all the refund cases are not Analised by the Cus- 
toms authorities in the same financial year with the result 
that excess is caused. 

(c) In March, 1964 the Farm was expecting adjustment of debib 
on account of purchase of P. 0. L., Fertilisers, stores, etc. 
to tho extent of Rs. 4.50 lakhs only. But actually an amount 

i of Rs. 625 lakhs was adjusted in the accounts of ~ a r c k ; ,  1064 
resulting in an excess of Rs. 1.75 lakhs. Some oi the rrqust- 
m a t s  bad taken place after 31-3-1964, Intimation regard- 

t in these books adjustments had been received d t e r  the clom 
of the Anancia1 year and hence it waks not p~wiblc to pro- 
vide any additional funds for them. Accordhg to the 
liabilities register the liabilities in March, 1961 totalled ta 
Rs. 7.74 Iaks. Past experience has shown that all the Ulr- 
bilitim are never settled in the m e  Anancislf, y.eu and rane 
of them have to be carried orm: to the foUowhg ysu.  

having aide the adjustment cd Rs. 5.50 lakhr--item (a) above- 
the excess was partly set off by savfnp under other detailed bcsrdr 
b the extent of Rs. 0.83 lakhs. 



During 1963-64 an excess of Rs. 9.75 lakhs occured between the 
final grant of Rs. 62,00,000 and the actual expenditure of Rs. 71,75,000 
under Sub-head "Suspense" for this project. 

2. The excess expenditure mainly occured duc, t o  belated aajust- 
ments. This was occasioned because developmental work in Kutch 
(Gujarat) and Bihar had to be taken up  in FebrunryiMarch, I!&. 

3. In the Budget estimate for 1963-64, a sum of Rs. 83.70 'la& 
for 'Suspense' was asked for 'Boring Operation'. Tnk was how- 
ever, finally reduced to Rs. 46.00 lakhs by the L2inis:ry of Finance 
on the ground that there will not be much difficulty to increase the 
provision in the revised estimates, i f  necessarv. 'I'his &as included 
in the  Budget provisjon of Rs. 87.75 lakhs for 1963-64 for "Boring 
*Operations". 

In  the beginning of March, 1964. the additional amount required 
over the or isnal  budget grant of Rs. 87.75 lakh;, a -a s  2;. 11.80 l skhs  
only. The question of going in for an adavnce from the contingency 
fund was considered in this Department but as a result of decision 
taken in the Inter-departmental meeting held on 263-1964, it was 
decided not to go in for an advance from ~ t t c  conrinrletxy fund, 
twcause i t  was expected that the excess expenditure on "Boring 
Operations", would be met from t h e  overall sajrinp,s ~i the grant. 
After re.rV1ewing the mw-al! position of the  crcrni P : ;  r: v,4mle. only 
a sum o f  Rs. 7.25 lakhs was availakle. 

4.  The actual espcnditure under the 'Suspense' head was, how- 
ever Rs. 71.75.821 thereby showing an excess of Rs. 9,75,821 or 
Rs 9 7 6  lakhs. This was mainly due to :- 

* Unanuciparcci clrvrnrh hour paymen: (for prpcs procurement of 
whlzh wd.1 mnplctcd on 30-3-196j‘l was made on 31-3-191"J . 2,05- 

lklatcd diustrncnt of d v i c e  of Transfer Debits exchanged bet- 
ween D ~ v l s ~ ~ s  , 53466 

h l ~ u s m t n r  of profit* of Dtvts~ons under h a d  'Ston?g~'rn rrodmnce 
w 1 r h p a r a 3 ~ j u f C P . W  ..A. Code . 2 5 , m  

Vmacton in valuc of stwk LC. dtffercna between antiaprtcd and 
a m ~ l  V J ~ U C S  due to W t d  adjustment of C.P.W.A. 9 for 
2/61  anJ 3/64 . %4- 

---- --.- ---- -- 
The ~ ~ d e n t  for the su ply of pipes referred to above was placed with 

the suppliers on 13-12-1d3 but no definite date lor supply was stipulated. 
The payment of Rs. 3,05.600 had to be made to the suppliers on 916-1961 
at thmr insistence. The unexpected p w e n t  to the suppliers on 3lst 
March, 1984 was thus not provided for. 



- -- --- 
Unanticipated rcadjustmcnt from TLL P to stock for the coat of H fi. 

one engine . I 0~000 

G-10-ln t ensitse Agricultural District Programme. 

Against the final grant of Rs. 4,36,600 under the Subhead G, 10- 
"Intensive Agricultural District Programme" the actual expenditure 
amounted to Rs. 6.51.427 resulting in an excess clupendlturc of Rs. 
2,14,827. Out of this an excess of Rs. 2,14,311 was due to the adjust- 
ment of customs duty paid on the equipment rccc.i\.ecl from abroad 
and the balance .small esccss was due to some othcbr niirwr ndjust- 
ments. The reasons for the excess of Rs. 2.14.311 are .st:qicrl below. 

2. An Intensive Agricultural District Pragramme (popularly 
known as the Package Programme is being implemented with 
financial assistance from the Ford Foundation for in-rcasing agricul- 
tural produrtion in the country. 

3. In June. 1963. the Ford Foundation agicc,t t,rr t h ~  supplv of 
equipment for seed-cleanmg and processing, 1;11111 ic1;cllinr;, :nrplc- 
nlents and for lnformat~on sspport materiels for thc scvcn ti:stricts 
in the first seven States at  an estimated mst of ab lilt .i 2..5.300 rhe 
Ford Foundatlon was to meet thc cost of the cq~~:p tuc : l t  ut,to t h e  
port of disembarkat~on in India and the ~ n l a n d  cuhtom., ttuiv and 
handlme charges were to be met by the  G o v c ~  !1rnvr11 of Indial. -4s 
this equipment was rcqulrcd u~.gently, ~t w?,  fclt t h a t  i t  would 
assist considerablv. i f  instead of following thcl ulu.tl prc1rv':iuro of 
placing indents on the  I S 31 . Wash~ngtor!. t h e  Ford Foundatlon 
could ariange for the procurrxmcnt of the nr~~cled t t ju~prnrlr i?  ;n  
C.S.A. After gcttlng nccessar!. citba~ ancc f rom t ! ,  * t t  ' 1  1 1 .  (h111~'- 

ral of T~chnlcal  Development. M1nls11-t. of FI n , ~  LY*, ;ln i t i kp t  +. 
cf Ecnnl,m~c AfTa~rs f r~ r  thc q.nric~us trchnlcnl,i>...i i ~ l \ w l \ t ~ d .  ,+ r c -  
quest was sent to  the New Delh~ ofice of the Ford Foundation to- 
wards the end of November. 1963 for making orrnngcments for the 
procurement o f  the needed equ~pment in U S A .  As thc Revised esti- 
mates for the year 1S3-64 had already betn finallscd, no provision 
muld be included at  that late stage for rneetlng the incidentaI 
charges on this account. 

4. The Ford Foundat~on tcwk some time for making arrangements 
for the procurernent of the above equipment. As there was no 
reasonable certainty that the chqu:pment in question would be rccvlv- 
ed before the dose of the Anilncial year 1963-64, and a h  in tht: nb- 
sence of information about the exact amount required lor meeting 
the customs duty involved. tt was not considerd advisable to go in 
for a supplementary Grant, as there ww considerable risk of funds 



remaining unutilised. In view of the great importance of the Pro- 
gramme, the Ford Foundation authorities in U.S.A., however, acted 
with great speed and the equipment arrived towards the end of 
March, 1964. It  may be stated that the shipping documents indica- 
ted only the probable date of arrival of the vessel as 5th March, 1964. 
Actually the vessel arrived on 10th March, 1964 and due to conges- 
tion at Bombay dockyard it was given berth on the 14th March when 
unloading operations started. The equipment was cleared and des- 
patched from Bombay only towards the end of March, 1964. As no 
Budget provision had been made and no funds were available during 
the year 1963-64, this resulted in the above mentioned excess expen- 
diture. 

Excluding the amount of Rs. 5.50 lakhs. misclassified under Group 
Head B-Experimental Farms. in terms of para 7 of the Public Ac- 
cunts Committee, Sixteenth Report Vol. I (First h k  Sabha) the net 
excess requiring regularisation is Rs. 10,93.725. 

The note has been v e t 4  by Audit. 

(Sd.) J .  C. MATHUR. 
Joint Secretary to the Government of India. 



APPENDIX IX 

GOVERNMENT OF INDIA 

MINISTRY OF LABOUR & EMPLOYMENT 

NOTES 

r4hje;r-Rcgularlsawn of exocss cr\.cr w t c d  Gronr d~scioscd rti  thc Appropriurion 
.icc'omts (CIVII) 1963-64-Grant No. 72.--Chlrf Inspector ot M ~ n r s .  

Grant Ni). 72-Chief Inspeaor of hlincs. 

Actual ExpcnLllrurc . t8,00,y85 

1. The net excess of Rs. 1,985 occurred under the Major Head "27" 
A.--Chief Inspector of Mines. Various examinations are conducted 
every year by the Chief Inspector of Mines under the Coal Mincs 
Regulations. 1957. I t  is the responsibility of the Chief Inspector of 
Mines to make suitable arrangements fo-r the candidates appearing 
in these examinations. 

2 An expenditure of Rs 6,000 on account of purchase of Steel 
Tables and Chairs for the purpose of hnldrng examinat~ons under 
the above Act was lncurred during December, 1963 for which no 
specific provision was made In the budget estimates for thc year 
1963-64. Thrs was done on the assurnptmn that lrke the prcvious 
pears certam hook d e b ~ t s  on account of tclcphone bills relating to 
second half of the year 1963-64 would be adjusted d u r ~ n g  the next 
f inamal  year 1.4. 1964-65. The position, however, changed when 
these debits were adjusted during the year. The Grant as a whole 
was, thus, tbxceeded by Rs. 1,986. In view of the position explained 
above, the net excess of Rs. 1,985 may be recommended for regularl- 
sation. 

(Sd.) K. I. VIDYASAGAR, 
Joint Secretary to the Chwrnment of India, 

New Dclhi, 
Dated the 18th J u n e  1965 



APPENDIX X 

(See para 4.18) 

MINISTRY C)F PETROLEUM & CHEMICALS 

Note fw Public Accounts Committee explaining the R m m  for 
&$cess under Gram No. 80--Other Revenue Expenditure of the 
Mirlktry of Mi-s & FueGMajor Head '71' during 1963-84. 

The excess of about Rs. 102.26 lakhs occurred mainly under the 
following Group Heads under the Grant:- 

(i) D. Z(4)-Payment of Subsidy on State Trading in Oil- 
Rs. 70.75 lakhs. 

(ii) D. 3(2)-Payments to the Railways on account of freight 
concessions on Furnace Oil-Rs. 62.24 lakhs. 

I. D. 2(4)-Payment of Subsidy on State Trading in Oil. 

According to the provisions of clause 9(A) (1) of the Second 
Supplemental Agreement dated 27th July, 1961, between the Wen- 
merit of India, B m a h  Oil Company Ltd., Oil India Ltd. and Asam 
Oil Company, the price to be charged for supplies of crude oil by 
Oil India Ltd. to Gauhati and Barauni ReAneries has to be cdculated 
on the following basis: 

(i) posted f.0.b. Middle East price of equivalent quality erude 
oil, plus 

(ii) ocean freight, comprehensive insurance and ocean loss; 
from Ras Tanura to Calcutta, less 

(iii) a discount on poSted f.0.b. Middle East priee cakvlated in 
accardance with the formula set out in subclause (B) at 
clause 9. 

This price has to be abjustcd so as to secure a minimum dividend of 
9 per cent on the paid-up share capital of Oil India Ltd. 

3. It was decided in November 1963, with the approval of Ab&+ 
try of Finance that for supplies of c ~ d e  oil received from CI-IL and 
delivered at Gauhati and Barauni refineries, Indian Refineries Ltd. 
(now 1.O.C.-ReAneries Division) will pay Oil India Ltd. at a rata 



equivalent to landed cost of comparable imported crude oil a t  Cal- 
cutta. The difference between this price and the price derived from 
the formula mentioned above will be made good or credited to Gov- 
ernmen t account. 

3. A token provision of Rs. 1,00,000 was originally made in the 
Demand for Grants for 1963-64, under Grant No. 8e-Other R e v ~ n u e  
Expenditure of the Ministry of Mines & Fuel--Sub-head D.2(4)- 
Payment of subsidy on State Trading in Oil, since it  was not known 
at  that stage when the Demand for Grants were being finalised as 
to what amount the Government would be required to pay to meet 
its liability in respect of crude oil supplies during 1962. It was also 
decided in January 1964 not to arrange for additional funds until the 
financial accounts of O.I.L. were finalized and certified copy of these 
accounts were made available to this Ministry. The financial pro- 
cedure and other issues were also settled in consultation with Finance 
only towards the end of 1963. 

4 0.f.L. submitted its claim on account of price diflerence on 
crude oil delivered by ~t to Gauhati Refinery for an amount of 
Rs 100 47 lakhs towards the end nf 1963. Pending examination {if the 
accounts of 0.I.L and the verificatron of details of payments already 
made by I R.L. and to allow the 011 lndla Ltd, to overcome serious 
ways and means difficulties i t  was decided to make 70q payment of 
0 .1 .L . '~  clalrn during 1963-64 and therefore an additional provision of 
Rs. 70.75 lakhs was proposed and agreed t o  be prob~ded by re- 
appropria!~crn of f u n d ~  wh ch wcrc expected to be saved from certain 
n t h ~ r  Group Heads of the Grant w h ~ l c  the actual payment made on 
account of whsidy on 011 amounted to Rs. 71.75 lakhs, the savings 
ant~cipatod under the other Grnups Heads did not fully 'mater~al~ze 
o w n g  to late r l r e ~ p t  of expenditure figures incrirred/expctc.ted to  be 
~ n c u r r e d  b) t hp  1 S.hI.. Washmgton in conncolion with purchasc of 
stores etc. for I.B.M., addrt~onal payment of D.A. with retrospective 
effect and heavy d e b ~ t s  in March. 1964 relating to tcllephonc bills 
In respect of Coal Contrdl~r ' s  Organisation and also adjustment of 
claims prese~ted by the  Ratlwayl; mostly during the close o f  the ?car. 
This resulted in a n  c x c c s  undcr this Croup Head, contributing to 
the excess III thc Grant as a whule. 

5. The ;mount of Governrncnt's liability In respect of payment of 
subsidy on oil could no: be assessed when the Dcmands for Grants 
were being prepared since the Gauhati refinery which was commis- 
sioned on 1st J a n  lary, 1062 was not able to work cc,ntinuously owing 
to break-downs and teething ttoubles. The otttake of crude oil 
during 1962 was also very low on this account viz., 264,900 metric 
tons as against the designed refinery capacity of 750,000 metric tom 



.per annum. The Barauni Refinery was then under construction ana 
could not take any crude oil. 

11. D. 3 (2) -Payments to the Railways on Account of Freight 
Concession on Furnace Oil 

The Finance Minister in his Budget Speech on April 23, 1962 pro- 
posed to make a reduction in the cost of transport of furnace oil from 
the ports to the potnts of consumption; in pursuance of this. with 
effect from 1st July, 1962, consignments of furnace oil in wagon loads 
booked by rail from any of the followmg designated ports viz., Bom- 
bay, Okha, Kandla, Marmagoa, Cochin, Madras, Visakhapatnam, and 
Calcutta are being charged only half the freight which is leviable in 
accordance with the normal tariff rates in force a t  the time of book- 
ing, subject however to a net minimum charge in force. The F'inance 
Minister also announced that the difference between the amount 
recovered and the full frelght applicable would be made good to the 
Railways by a subsidy for which a provision of Rs. 25 lakhs was made 
in 1962-63 in the Demands for Grants of the Ministry of Finance. 

(ii) It was subsequently felt that since supplies of :urnace oil ex- 
Nunmati were not covered by the concession, it will operate greatly 
to the disadvantage of the lnland refherim in general and public 
sector oil refining and d~s t r~but ing  cornpanics in particular. It would 
obviouslv be impossible for the publ!r sector refineries tq compete 
with the' furnace oil of the private oil cornpariles moving from Ca!- 
cutta. The publ~c sector companies would have to absorb the loss 
equal to the subsldy element themselves--over and above the losses 
on account of under-recovery of freights. It was accordingly decided 
on 17th July 1962 with the concurrence of the Ministry of Finance 
to include, in the scheme of concession, wit11 effect from 1st Ju ly  
196% despatches of furnace oil from Nunrnati, Dlgboi 'Tinsukia and (to 
obviate operat ionai difficulties) dcspatehes from Trombay, Quillon, 
Khan Rohar Road and Navlakhl as well. 

( i i j )  Subsequently on 4th October 1963 with the concurrence of 
the Ministry of F: lance thc corlcession was made available, with 
retrospective eflcct from 1st July 1962, (a) to despatches of furnace 
011 from transhipment pomts, (b) to Tea Drier Oil and Low Sulphur 
Fuel 011 rnd ( c )  from one port station to another provided the desti- 
nation port is not it.self a supply point and also provided the furnace 
oil is intended for industrial use. 

(JV) The Revised Estimates for 1963r-63 were placed at Rs. 30 
lakhs, the And grant being Rs. 4Q lakhs. However, actual expen- 
.diturr on this account was Rs. 46,12,508 for the year 1362-63. 



(v) In view of the last year's expenditure mentioned above, a. 
budget provision of Rs. 45 lakhs during 1963-64 was made for the, 
scheme under Grant No. U t h e r  Revenue Expmditure of the 
Ministry of Mines and FueI-Major Head-'71'-D. 3 (2)-Payments 
to the Railways on account of freight concessions on furnace oil. 
While indicating the progress of actual payments against the above 
grant, the A.G., C.W. & M., in his D.O. No. B&A-5(1)/63-64/6629 
dated 5th March, 1964, intimated that a total amount of Ks. 24.6a 
lakhs was adjusted towards payments to Railways on account of 
freight concessions on furnace oil upta the end of February, 1964. 
No estimate of the probable amount which would be claimed by the 
Railways for reimbursement by the end of March, 196.2 was, however, 
obtained from the Railways as a forecast of the extent of future des- 
patches was not considered possible. 

(vi) The figures of expenditure for the year 1963-64 (includmg 
the adjustments made by him in March. 1964 (Final) and Maroh 
1964 (Supplemenlary) as ~ n t ~ m a t e d  by the Accountant General, 
Commercc, Works and M~sccllaneous in September, 19fM were 
Rs. 107,24,322. This meant that the expenditure booked in the 
accounts for the  month of March, 1964 including March, 1964 
(Final) and March, 1964 (Supplementary) alone was of the order 
of Rs. 82.55 lakhs. This was entirely out of proport~on to the ex- 
penditure booked during preceding eleven months which was only 
Rs. 24.602 lakhs and could not therefore be correctly assessed in ad- 
vance. This could probably be due partly to spurt in the consump- 
tion of furnace oil arising out of the switoh over of the cvment 
factories from coal to furnace 011. However, the main reason appears 
to have been the cleerance of a large number of bills in March, 1964. 

The excess of Rs. 102,26244 may be recommended for regularim- 
tion under Artiole 115 of the Constitution. 

1 * * * 0 b 

SdJ- (S. K. GUHA) 



ANNEXUKL 
(See para 4.23) 

Sl. Date Authority who issued Hrief particulars of the orders 
No. the ordcrs 

1. 23-4-1962 Announcement by Finance Gmcession in freight on furnace oil 
Minister in his budget adm~srblc  to Industries located a t  
speech. great distances from the coal fields. 

-The reducrion in the cost of trans- 
port would be from ports to points of 
consumption. 

2. 17-5-62 Ministry of Ra~lways (Rnll- Conce$\ion w~l l  be a l h c d  on all 
way Board) despatches of furnace o11 by nil 

in Wagon l r d s  from Bombay. Okha, 
Alarmugao, Cochin, Madras, Kandh, 
Vlzagapatam, and Calcutta t o  up 
conntry statlons wlth effect from 
1-7-64. 

Do. 

Do. 

Do. 

Thc concesGon extended for desp tchcs-  
o f  furnace oil from Gauhatl, Dig&$, 
Tinsukla, Trombay. Khan Rohw 
Road. Qullon and Savlnldu with 
rerruspcctivc effeff from 1-7-62. 

'Thu meant that the concession war 
exrcndcd to furnace 011 d t s p t c h c d  
from Kcfinertes iocatcd at courts 
namely Burma Shells, Esso .ad 
Caltcx and from Gauhati Rcbncry 
and i .0 .C.  Refinery at Digboi. 

The c o n m s ~ o n  further cxtcnded wirh 
lmmcdia~c effect to dcp tcher  of 
'Tea Dricr Oil, and 'Low Sulphur 
Furl 011'. 

Extending  he wnrrsdian on ill d e ~  
patchm of Furnace Oil. Tea Drier 
Oil and Low Sulphur Fuel Oil W e d  
from ports and other p lace  men- 
tioned in Boards l c t tu  dated 1 7 - 5 4  
and 17-7-61 ( S .  Nos. 2 and 3 above) 
toall destinations m c h c d  tiP M p  
ment points, itrapectivc of rbe tbcr  
trPflic is booked to these datim~icmr 
direct or is first booked to chc trra- 
shipment points and from 
baoked afmh to  thc dntinunur 
ulKicr a rcpvltc invoke. This to 
u3rr ee[M fmm 1-p.61. 



6. 33-10-62 Ministry of Railways (Rail- The conccasion at 5 above in rtnpcct 
way Board). 1 of furnace 011 w a s  amended to take 

effect from 1-7-1 962 ~nstead of 1-9-62 
and that in respect of Tea Drieor Oil 
and Low Sulphur Vuel Oil to take 
effect from 2-8-1962 instead of 
1-9-62. 

Do. Government clarified tha tthc conccas- 
ion of oil rebate may hc ollowcd to 
despatches from onc Porr Srnrion to 
another Port Station provided Furnan 
011 re ~ntendcd for use tn factorica 
and round about l'orts which arc not 
supply point\ (wz. all those ports 
rhrch do nor ~rnport turnacc 011). 

'I'hc wnccsbton. h o u c ~ c r .  would not be 
adrnrsslhlc tcv u x  n l  vcsscls d l r n  
at such Port\ tn \.~m 01 rhc o n g l n d  
object of the rchdte wl~lch wrr to glvc 
rdtef to Industr~c\ IocarcJ at great 
Jlstances from CIUI 11cIds. 

X I .  12-12-63 Mmistry of Rutways (f2ltlj- It  w u  atatmi rhar tile wnccwoo may 
way Biwni). he allowed fur dcupatchcr ut Furnncc 

011 from onc Pon Statton to another 
Porr Statton provtdeJ the laitcr pa 
of de#tlnatlon IS nut II l'ort of dcr- 
patch for thcsc con;rnd~ttcs and also 
provided u cert~fi~atc  tr g~vclh that 
the conaignmcnt I, tml) lor tnJu&trrp 
USC. 'Ihlr COlXXbblV11 Wab glWn CHCC 
to r c u o s p c ~ ~ v c l ) .  trclm I-'ply62 LOd 
refuncis allowcd on p u t  bookings. 



APPENDIX XI 

MINISTRY OF EDUCATION 

(Archaeological Survey of India) 

Note espklining reasons for the excess of Rs. 58,271 under Grant 
No. 82-Archaeology during the year 1963-64. 

Rs. 
Original Grant . . 1,1O,W,OO0 
Actual Expenditure during 1963-64 . .  1,11.48.271 
Excess over the Voted Grant . . 58.27 1 

There was an excess of Rs. 1,86,824 under the following group 
heads which was partly counterbalanced by savings under other 
group heads leaving a net excess of Rs. 58.271. 

A-- Directorate Rs 52,805 
B--Ctrnscr\.atlon o f  Anclent Monuments Rs. 1,17,142 
C--Archaeological Explorat~ons Rs. 16.772 

The excess under 'A-Directorate' was  due to payment of Dear- 
ness Allowance at enhanced rates sanctioned by the Go;rernrnent of 
India with effect from 1st July. 1%,7 and also payment of Compen- 
satory Allowances consequent on the upgrading of certain cities for 
the purpose, which was off:ct partly by re-appopriating savings 
effected under other group heads mainly 'E-Work5'. 

The excess of Rs. 1,17.142 under 'B-Consen~ation of Ancient 
Monuments' comprises the following items:- 

(i) Special Repairs of the  Clive's Building at  Fort St. George, 
Madras, Rs. 5,926 The debit for this was adjusted by 
the Accountant General, Madru,  between November, 
1963 and March, 1964, but there was an omis s io~~  on the 
part of the Circle Superintenrlcnt to take this  into account 
in the final figures. 

( i i )  Special Repairs to Tippu Sultan's Palace at Ebqplore, 
Rs. 29,396. The budget estimates under 'B-4 Spacial 



Repairs' had been drastically cut on account of the 
National Emergency and the Superin tendent had hoped 
that any extra expenditure involved on the work which 
was of an urgent nature and was then in progress could 
be offset partly by the savings from the amounts allowed 
for repairs to the other monuments in the Circle and partly 
by additional grants  but this expectation d ~ d  not 
materialise fully and hence the excess, the magnitude of 
which could not be assessed. 

(iii) Special Repairs to Horse Stables at Ginges, Rs. 2,500. The 
monument was in a very bad state of preservation and 
required immediate attention. The extra eqenditure 
involved could not be met from the savings elsewhere 
for the reasons mentioned in the  previous paragraph. 

(iv) Special Repairs to the temple at Tonnur Rs. 15,750. The 
roof of this temple was very heavily leaking and the 
repair work could not be postponed without grave risk 
to the monument. The extra expenditure on this urgent 
work could not be met from savings elsewhere for the 
reasons mentioned above. 

(v) Purchase of Air Compressor by the Superintendent, Cen- 
tral Circle, Bhopal (Rs. 28,035) during the year 1961-62. 
This saving was caused by the fact that the debit on 
account of this was received by the Accountant General 
on the 15th March, 1964, but the Circle had to surrender 
the saklngs towards the end of February, 1964. The 
Circle had no intimation that the debit would be adjusted 
during Mamh, 1964. 

An excess of Rs. 30.142 is due to the adjustment of book debits 
pertaining to the prwfous year on amount of the cost of Air Corn- 
preswrs purchased by t h t  Superink ndent, Archaeological Survev 
of 1% South-Western Circle, Aurangabad, in Maharashtra Circle 
of Account. 

The balance of Rs. 5,393 is minor excess under B-Conservation of 
Ancient Mwlumenb in same of the s u b d h a  at the Survey. 

It wiU be seen that the bulk of this cxrest under B-Conservation 
to the Southern Circle, Madras. The monu- 
-red ovwr three Strrtas, namely, Madras, 

d it is often difRmtft to foresee! very accurately 
CSCCCQ oceuring in -re on the rcrmpletlon of urgent works 



,during the last one or two months of a financial year. The past 
,experience was that small excesses in some works were generally 
,counterbalanced by savings in other works, but in 1963-64 due to 
the tight financial position and the drastic cuts imposed in the 
budget, this general expectation did not materialise. 

The Circle Superintendents have already been directed on 22nd 
April, 1964 to maintain the 'Liability Ftegisters' in the proper form 
and instructed that no excess expenditure should be incurred by 
them without a specific assurance from the Headquarters office that 
necessary funds would be provided by re-approixiation. 

This note has been seen and vetted by Audit. 

(Sd.)  A.  M. D'ROZARIO, 
Joint Secretary. 



APPENDIX XI1 

MINISTRY OF TRANSPORT & AVIATION 

(Department of Shipping. Tarnsport & Tourism) 

(Roads Wing) 

Note regarding the ercess o w r  voted Grunt No. 92--Central Road 
Fund in Appropriation Acc'o1r7its. 1963-64 relating to the  Minktry 
of Transport (Roads W i n g ) .  

Excess Rs. 2,69,449 

The excess of Rs. 2.69.449 was rnainl?. duc to the following 
reasons : - 

I. Sub-head B. 1 (1 )  .-Mojor Works (Escess Rs. 2,41,339) : 

Incurring of excess expenditure in Delhr on road works financ- 
ed from the Fund to clear thc liabilities already entered 
into (Rs 4,75,412) partlg counlerbalanced by savings due 
to nun-receipt of deblts (Rs .  234.073) (Road Test Track 
Rs. 99,200'-, Alldaman & Nicobar Islands Rs, 1,1'7,10d 
and Himachal Prddesh. Manipur and Tripura Rs. 17,773). 
The Budget estimate 1963-64 for Delhi Admn. amounted 
to Rs. 8,47,000/-. The prov~sion included in the Revised 
Estimate 1963-64 amounted to Rs. 17,90.000/-. The f ind 
requirements rrccived from the Delhl Administration in 
March 1964 amounted to R5 24.41,400/-, against which an 
allotment of Rs. 20,71.500/- on ly  was made. The reduction 
in the allotment was made mainly in order to keep the 
expenditure within the provision included in the sanction- 
ed budget. The aliotrnpnt for certain works had also to be 
curtailed as these wcrrA not admissible on the basis of 
approved cost and the actual cxpendlture incurred upto 
the end of 1M2-&?. 

11. Sub-hend B. 3 . - - 0 t h ~  Cltatges (Exc'ess Ra. 47,725): 

The excess under thls  subhead rrVos due to adjustment in the 
account of 1963-64 o f  ?he dciiits pertaining to the previous 
years in respect of schemes of road research and intelli- 
gence spansored hv thc Ministry of Transport. 



2. The total excess of Rs. 2,89,064 under the  two  sub-headis men- 
tioned above was reduced to Rs. 2,69,449/- on account of savinep- 
aggregating Rs, 19,615/- under two other sub-heads (Rs. 18,615/- 
under the sub-head 'B.2' and Rs. 1,000,/- under the sub-head 'C'). 

3. It will be seen from the details given above, that  the  excess was 
mainly in the grant made to the Delhi Adminiqtration. This was due 
to the fact that they had incurred expenditure to the extent demand- 
ed by them on the assumption that the requisite funds would be 
forthconing. This, however, was not possible due to  limited funds 
available in the sanctioned qrant for 1963-64. The need for restrict- 
ing the expenditure to the amount of the grant is being impressed 
upon the  Delhi Administration and it is hoped that such excesses will 
not recur. In the circumstances. the excess of Rs. 2,69,449/- may 
kindly be recommended for regularisation under Article 115 of the 
Constitution. 

4. This 'Note"has been seen by Audit 

(Sd.) H. P. SINH&. 
Addttional Secretary to the Gort .  of India.. 



MINISTRY OF TRANSPORT (ROADS WING) 

iWe regwdb~g excess over voted Gmnt No. 93--Ccmt~nunications (in- 
cbding National Highways) in Appropriation Accounts, 1963-64 
relating to the Ministry of Transport (Roads Wing). 

Bmess Rs. 15,87,131/- 

The excess of Rs. 15.87.131 was mainly due to expenditure incur- 
red by certain State Governments in excess of the.provision made 
under the subhead "B. 1-Maintenance of National Highways" as 
indicated below: - 

( i )  Carrying out of unavoidable and urgent repairs to National 
Highways in Assam necessitated by emergency 
(Rs. 445,737) : 

(ii)  Carrying out of unavoldablc and emergent repairs to 
National Highways due to the deteriorated condition of the 
road surface on account of floods and intensity of tramc-- 
Andhra Pradcsh ( Rs. 81,213). Bihar (Rs. 6.80.989), Gujarat 
(Rs.  98.060) and Mysore (Rs.  1.09.170) : 

(iii 1 Clearance of prc\*ious ycsar's linbi li t irs--GujaraP 
(Rs. 21,667) : 

( iv )  h t e  adjustment ~ ) f  agcr;cy charges-- Gujarat (Rq. 11,385); 
( s )  Payment of arrears of wages-Cochln (Rs. 13.69t)); i*nd 
(vi) Cumulative effect rd small taxre.scs on various works- 

Uttar Pradesh (Rs.  1.25.220 1 

2. It was noticed from the accounts for 1963-64 that u sum of 
43s 4,652/- in Assam was wrongly booked under "Maintenorwe of 
Nation; 1 Highways" instead of under "!%-Public Works-Ccntrul Re- 
pairs Buildings". 

3. The total amount demanded by the Sute Govenrnents for the 
maintenance of National Highways at the time of framing the Re- 
vised Est~mate 1963-64 was Rs. 775.00 h k h s  a!? against the Bud# 
Estimate of Rs. 575.00 lakhs for that year. As a result of the omer- 
gency, i t  was necessary to rostrlct the normal expendfture to the 
minimum extent possible I n  order to ensure the maximum p ~ s s l b l ~  



atfldation of al l  available resources on such projects as wese of im- 
portance from the point of view of the defence of the country. In 
view of this and having regard to the actual expenditure incurred 
upto the end of January 1964 (Rs 4.42 75 lakhs) a provision of 
Rs 620.00 lakhs was included in the Revised Estimate 1963-64. The 
State Governments ~ n t l m ~ t ~ d  their final requirements as Rs. 725.00 
lakhs (Rs. 492:75 lakhs actuals upto the end of January 1964 and 
Rs. 232.19 lakhs a n t  ~clpated tor February and March 1964) as against 
the Revised Estimate of Rs. 620.00 lakhs. Accordingly we recorn- 
rncndcd an atlvawc of Rs. 105.00 lakhs (Rs. 725.00 la.khs minu 
Rs. 620.00 lakhs) from the Contingency Fund to the Ministry of 
Finance. The Ministry of Finance. however, granted a n  advance of 
Rs. 45.00 lakhs only from the Contingency Fund. The State Govern- 
ments were accordingly asked not to incur expenditure in excess of 
the  allotment n~adts to them. The State Governments could not. 
however, restrict the expenditure to thc allotment made by the 
Gnvernment of Indla fov the  reasons stated in para 1 above. 

4. The road works are  e>-ecuted through the agencles of the State 
Public Works Departments and the Central Public Works D e w  
mcnt. Provision 111 the Budget is madc on the basis of estimates 
rtceived from the various State Governments They in turn are 
gujded by their subsidiary establishments such as the Chief Engineers, 
Superintending Encinwr. Df\-isional Engineers etc.. who are in charge 

)f  the actual rwxution of works. The estimates received are 
wrutinised by the Ministry and every effort is made to make adequate 
provision far each Stntc. The need for rcstrictlng the actual expendi- 
t i m  t o  t h e  amcwnt of the allotment made by the Government of 
Tnd~a is always impressed upon the State Governments. The Public 
Ac~ounts  Committee made the followng recommendations in para 
" f ~ ~ i i i )  of their 16th Report (Third Lok Sabha) :- 

"The Committee are surprised that after having taken a deli- 
herate decision and directed the State Governments to 
Iirnit the expenditure to the f ind  allotment, the Ministry 
failed to watch the progress of e trpendi tul~ or obtain 
timelv reports from the State Governments of the poQsi- 
bility of an excess with a view to obtaining an advance 
from the Contingencv Fund. The Committee hope that a 
suitable procedure would be evolved to obtain progress 
Reports from the State Governments in future to avoid 
recurwncc of such Excesses". 

According to the existing instructions the State G o m e n t s  am 
required to forward to the Government of India the monthly roturnr 
m7 (Aii) Ls-4. 



showing the expenditure incurred on the maintenance and repairs cd 
National Highways by the 20th of the month following the month to 
which they relate. The recommendation of the Public Accounts Corn- 
mittee mentioned above was brought to the notice of the State Gov- 
ernments and the necessity for the timely rendition of the monthly 
expenditure reports to the Government of India was also emphasis- 
ed. The figures of actual expcnditurc on the nlnintenance of National 
Highways upto the end of January, 1964 and realistic estimates of 
the expenditure likely to  be 1ncurrt.d during the renlaining Iwr, 
months of the years 1963-64 were obtained from the State Got-<% 
ments and on the basis of this data, an advance of Rs. 45.00 lakhs war 
obtained from the con tinge!^^ v Fund of India :n >larch, 1964 to cover 
the anticipated excess on the  maintenance of National Highways, 
during 1963-64. Wc may !la\-c t o  xsor t  to thls course in future also 
if a Supplementary g m ~ t  cannot hc obtained in t l m ~  to meet the 
anticipated excess. 

5. Inspite of hcsl c ~ f f w ' : : .  ;)*I excess expcndrtul t. 11f Rs. 15,87,131/'- 
was incurred during 1963-61 mainly on account of tiamages caused 
to  the road surface by floods, i n t v n s ~ t y  of traffic etc. 



APPENDIX XIV 

MINISTRY OF C I V I L  A\'IATION 

-4 decision was taken by Govcrn~nent late in January, 1964. ;i> 

enhance, with rctrospectwc e f k t  from the 1st March, 1963, the 
rates of subsidy and subvention payable to the Flying and Gliding 
Clubs. The trend of espmditure, under the grant as a whole, indi- 
cated that it would be possible to meet the additional requirem+hLi:s 
from within the originril grant. 



G-Works (Minor Original! Works & Repairs) 

RE. 
(j) Execution of certain essential minor andrepair works which could 

not be foreseen earlier . . 14970,11S 
(3 Accelerated progress of works towards the end of the year . 10,69,545 
(iii) Unanticipated adjustment of debits pertaining to the previous yr:tr . r,84,914 
i Receipt of c:rtain stom, h1.T. vehicles, spares a i d  building rna~crials 

which were not expmid to bi. ~icltvercd Juring r hc yc ir 1,07,.190 

The Central P u b l ~  Works Department are being advised sepa- 
rately to ensure that the L i a b ~ l i t ~  Registers are  properly maintained 
and that the linbilitics are taken into account while finalking their 
anticipated final requirements for each ycar. 

H----Es?ot~Iishmei~t altd Tools a?ld Plant Chnrges payable 1 0  other 
Governments, Depart iwnts ,  e:c. I 

\ E.rcess Rs. 1.13,792 
9 

The provision under thi:, sub-head is for payment of Dcpartmentnl 
Charges pa j a t l e  to  the  Central Public Works Department for the 
execution of works for the Civil Aviation Department. These 
charges a r e  calculated on a percentage basis on the  works. outlay. 
The increase is, then>fore, due to the  increase in works expenditure. 

L-Suspense i E.rrcss Rs. 9,3$,060 

The pro\-won urtdw t h ~ i  sub-head is being made to rncet the re- 
qulrements of the  Publlc Works System o: Accounting which is be- 
ing followed in the Clvil Aviatlon Department T h  s is to  aecnmwr- 
date  transact~onr; rcblaiing to "Receipts" and "Payments" for quip-  
ment  and stores ' l h n s a c t ~ o n s  relating to Capit;il Fquipment 
which are  ultimately to hc debited to "1 12-Capital Outl;cs on Civrl 
Aviation" are  init,ally t o  bc adjusted under the  sub-head "CSus- 
pense" and credit affordid to I! when ultimately the  equipment 1s 
installed and the expcndlturtb is adjusted agafnst the respective esti- 
mates for the works The expenditure shown under this Group-head 
does n.nt dcpict thc ;rrtual expenditure and is not therefore realistic. 
The increase undcr this group head wvcw doc to-- 

'ii I;nforc~.n a.ftustmenr ddchitr rclving tu rltc prcvicw yrnr* 44SA32 



4. At the time of finalisation of Supplementary Granb, a revfew 
was made and the trend of actuals indicated that it would be pomible 
to meet the requirements from within the original budget grant. 
Experience during the past had been that the budget grant had been 
adequate. It was felt, therefore, that it would not be proper to go 
for a Supplementary Grant when the necessity for it was not estab- 
lished beyond doubt. Hence no Supplementary Grant was obtained. 

Deputy Secretary to t h e  Gout. of India. 
(for Secretary on deputat ion e d n d i a )  

Dated:  -the 9th July, 1965. I 



APPENDIX XV IMMEDIATE 

D E P A R n I E N T  OF COMMUNICATIONS 

Rote e.1-plnining ' 6 c  reasons for  the excess c.rpc,tdtt ztrc of Rs. 31,4571- 
i n  the voted s w t  1071 under Grant No. '97-01-erseas Communica- 
tions Service' drrring the gcav 1963-64. 

.b against the final . ~ I . A : J L  t , f  Rs. 1.39,M,OOO/-, an expenditure of 
Hs. 1.40.25.457 - was 1nccurrc.d by thc  Otcrscas Communicntions Scr- 
 ice during 1963-64, resulting 111 a n  cscess of Rs 31.457/-. 

3, Under "A-Oversea.; C o ~ r ~ w ~ ~ n i c a t ~ o n s  Service-Work~ng F'n- 
ncnses", the final grant  \vss Rs. l.?lJ,63 400 whereas the  actual e x p f  - 
ci~tur t  amounted to Rs 1,2!,00,52:! re.::llilnr: In an  esccss of Rs. 37,12- 
ul. ..>r this group-head. Sin?!lnriy untfcr "B-Interest", the final grant 
was Rs. ll.Kl.600 whcrc+ss tkc nctunl cxpcnditur-c, amounted to 
R 1 5 1 - The~.cb were :I, n ( .rco.;>cs utl(i(  r p1.0up !:t.ncls "C- 
Oihc! 1: vcnr;+. Espcnd.tl:rl a r v r ) ~ n t i n g  t o  1 1 ~  ! .EH5/ -  a n 3  "D- 
Ctarges m England 'brnoo:~~~t ,nj i  to Rs .  1,169 l - .  M'hilc the net excess 
as compared \i.:th the or~gina:  j:rnnt amounted to Its 31.457/- the sum 
total of escess unde: ind~vidu:,: sub-hearis worked out to Rs. 52,4071- 
due to surlmdr.r of a sum of R s  20,950;- at t he  cinse of the year. 

3. Thc excess of Rs. 31.457 - is rnamly unc!cr ''A-2 Tools and 
Plants" and "B-Interest". The cscecs uncb! '':I-? TOOIS and Plants" 
was' d u e  to the iollowing reasons:-- 

( i t  Maintenance ec,uipment such as engine sparcbs, rctsistences, 
condensers and valves ctc. were promred by the  Overseas 
Cammunicaticms Service during the latter part of March. 
1964 because of immediatr operational requirements. The 
provision in the  budget cauld not be retained for the pur- 
pose as intimation about this expenditure was received in 
respect of different items on 15th, 17th, 21st, 25th April and 
21st May, 10$4. 

( f i )  Additional pancls for TOR equipment which were indent- 
cd in March, 1963, w c w  sshcdulcct for delivery in July, 
1964 as per Acwptanrc Tcndcr finiilised by the  Director 



General, Supplies & Disposals. The items were i# 
by the Director of Inspection in February, 1964 and the 
equipment was received on 3rd March, 1964. HowweF, 
payment on account of this equipment was not anticipated 
to materialise befo1.e 31st March, 1964. The Suppliers bad 
not given any ~udiciition to th(: Overseas ComunicationS 
Service that thcjr blll had already been preferred to the 
Pay & Accounts Officer for settlement. 

(hi) Spares lndcnted for the Brown Bovery Transmitters at 
Calcutta and  Dighi w r c  duc for delivery between April 
a n d  I)ccernber, 1964 Part n f  equipment was, however, 
:cct.,vcd by t!lc m:ddlc of March, 1964 and the Suppliers 
o11t.1 ccd p:~>rncn!s hf>forr 3iqt March, 1964. At that late 
stag?, i t  ~ v a s  no$ p ~ i , ~ l i l r ~  :I provide for this unexpected 
expend~turc 

The exccs.s c.spcnd~:ure under .'B-Intc-:-rzt" was due to more ex- 
penditure under Capital a t  chnrse ( w n g  to receipt of a BEL Tram- 
~n i t t c r  car-licr than  the schcdulcd d n q c  nf delivery. 

4. The cscrss of Rs 31,457 - nvcsr the  grant had thus occurred 
for reasons ixyoncl the cnntrcI of the Director General, Overseas 
Gi)mmt~nicat~ons Service and requires rr>qu!nnsation. 

Sd./- (L. C. JAIN). 
Secrernr!~ to :he Got't. O# India 



APPENDIX XVI 

MINISTRY OF WORKS AND HOUSING 

Note for the Public Accounts Committee relating to regularisation 
of excess in Grant No. 102--Public Works 1963-64. 

The excess disclosed in the Appropriation Accounts of the above 
mentioned Grant is as under: - 

Excess over Voted Grant Rs. 66,66,188/'- 

The excess is mainly under Sub-Heads G. I- Stock and G. 2- 
Other Suspense Accounts undcr the Grouphead G. Suspense and 
this requires regularisation. 

The budget for 1963-64 provided 3 sum of Rs. 31.50,50,000 to 
. meet expendttuw under "50-Public Wrrks" in Demand No. 102- 
Publick Works. This was increased bv a Supplementary Grant 
of Rs. 2.5  crores to Rs. 37,00,50,000, - to cover the excess require- 
ments under 'Suspense Hcati'. The prov.sian under the Suspense 
Head was further increased by a sum of Rs. 27.93.555/- by reappro- 
priation to met t  the additional rcqu~rements cornm~micnted ty the 
Centeral P. W. D. The position of the provis~on undcr 'Suspense' 
head for the various Budgetary Authmties is given bc1ow:- 

Budgetan Au~honty RuJgct Grant Supplemen- %!dl nnttmr.r 1 ~ n s J  G n a t  
tar) <;rant pro\ rdt it by 

re-appr" 
plat  ran. 

. - - - -- - - - --- - - - . - -- - --- 
I 2 3 4 s 

Rs. Rs. Ks. RI. 



Dadra & Nagar Haveli . 1100,0a3 . . 40,000 6 % ~  

A. & Xicobar . I,30,~1000 . . 20,731- I109,271000 

TOTAL . . 23,39,18,ooo -,;s.=,m ~7~93,585 26,17,11,565 
Say . . 26,17,11,ooo - ----- - ------ ---- - --------- 

Against the final grant of Rs. 26,17.11,000 the actual expdr. for the 
year 1963-64 amounted to Rs. 3 . 9 4  08,000 resulting in an excess of 
Rs. 76,97,000. A part of the excess has been offset by savings under 
other subheads leaving In unccvered excess of RE.. 66,66,188 in the 
Grant as  a whole. 

The excess is accounted iar  under the Central P.W.D. (Main) in 
the C.W.M. Circle which disclosed gross excess of Rs. 1,17,97,680 
detailed below : - 

F ~ n a l  Appro- Expenditure Variat ~ c n  
primon 1963- 

196.4 

Rs. fb. Rs. 

Part of the excess to the extent of Rs. 51,31,492 has been counter- 
balanced by savings arising in other areas, leaving a net ex- d 
b &,66,138 requiring regularisatfon 



The reasons for the excess under 'Suspense' head are given 
below : - 
(a) G.1-Stock-G.l (l) -Charges-Rs. 62.02,584. 

The excess of Rs. 62.02,584 accrued partly due to under estimation 
of requirements of (Rs. 42,48.00) and partly due to receipt of more 
building material towards the close of year (Rs. 19,25,677) slightly 
counterbalanced by adjustment under Delhi Administration 
m s .  7093). 

As 111 the case of 'St,>ck' the  exccs~  of Rs. 55,95,096/'- 
under Other Suspense Accounts also arose partly due to short 
provision of funds (Rs 3E),67.500/-) and p:rrtl\. duC  to receipt of more 
debits (Rs 28 6?.850 -) slic5tly col.lntc.r balni~ced hy adjustment of 
Rs. 3 40.2541- ~ittdcr D~111; A - l d r t ~ ! * : ~ s t ~ . ~ f l o i l .  I t  may also he mcntion- 
ed t h a t  these was mtens!ve drwc .I lr clearance of old atijustnxnt of 
tran3fcs debi rs cte., as  a result of the a p p i u ~ ~  tment of Jomt Investiga- 
tlcm Team for thc clenrancc of cscdlls under 'Rcmittmce and Sus- 
pense Head'. 

The short prciv~sion o f  iuniis undvr  'Susptmsc' \viis due to the non- 
receipt of full details of sequ!reincnts a t  the t ~ ~ r ~ e  of six monthly 
estimates tr-hen the propohnls f o r  supplcmentnry grnnt were forrndat- 
ed. 

The I\l1n:str-v I ~ v a n ~ e  aivarc of t h e  excess requirc~ments only in 
the , ; ~ d  w e e k  of March when the propc~snl for final requirements was 
received from tho Central Publlc Works Dcpar-tnlcnt. I t  was then 
t ~ o  late to go in f c v  a Supplementary Grant.  Nor could the  Minis- 
t ry apply for an advance frcm :he Cont~ngcncy Fund of Indm as such 
ad\w-ces can not be drawn normally whrrl the Parliarnet is in 
session. 

Necessav instructions for timely rrwicw of progress of expendi- 
ture and for correct aswssment of requirements under the above sub- 
head have again been issued by the Chief Engineer, Central PWD 
to the concerned au th~ r i t i e s  vide his letter No. 10(4) 162-B(CE) 
dated 23-7-1964. 

In the circumstances explatned above the excess of Rs. 66,66,168 
(Soled) may now he recornmendcd for rcgularisatian by Parliament. 

Sd/- R. F. ISAR, 
J o i n t  Serretary to the  COT*!. of India. 



APPENDIX XVIJ 

MINISTRY OF FTXANCE 
(Dc'~;I!  !niclnt of Econom~c Affairs) 

Excess expenditure un Grant KO. 121-Capital Outlay on M:nts 
lsfi3-G4 (Rc.f~rrni-rb pagc 26 of the A p ~ r ~ ~ p r l a t ~ o n  Accounts (Civil- 
! 063-64) 

- - - -- - 
1 U P  I I I I a s  matic for the charged 

xprnditurc~ ; mount in, fib 1305'- The facts rclaiing to the pay- 
. I I , ~  n! of thl;  chargcrl I:P!I, 3 : ~ .  foi10;vs =I5 a result of a dispute 

\v!til 3 controc'tor 1vt1r1 \ 17cta  ,i ven :htk eo~:tract  t o  make water supply 
, s ~ : ~ r , g c n  I t 1 i i n c  1 a t  Alipore during 
4 - 1 9  I C 1 '  ! . 1 i : : I  : L hills of the contracter a 
I ! 1 1 ! . e c i i  LC...~: on LI! c.t.1-tx:: defects noticed in the 
.r. krk- w . i ~ 3 r t a k ( ~ r ~  \ hlm Thls dispute was x-cferred t o  an arbitra- 
!c)r in XTay ! 05" na, pr-~>v,dcd : I ) : .  in the relevant agreement between 
+hc (;ovtsrnwcnt r ) f  I n d ~ a  and  thc  contractor. The arbitrator gave 
:hc  :lit-ard on 22nd Apr.11 1963 a:1J dtcread thnt t h ~  recoveries made 
from the contractur x e r c  not justified and ordered repayment of the 
,tniount of Rs  1157 00 The p,iyment was effected by the C.P.W.D. 
- n  Novcmbcr, 1963, after ohtaming some clarification from the 
Supr7nntcnding Englnt.t.~- nnci Additional Chief Engineer. 

2 .  The Additional Chief Engineer had asked this Department for 
rjtldgi'et provision o f  the amount of the award in October 1963 and in 
Novunbcr,  1963. Te intimated that in anticipation of the provision, 
thc payment w a s  made t o  avoid delay and accrual of interest on the 
snnw. However, through oversight the provision asked for was 
ivnvided under 1.2 (2)--Silver Refinery,'voted item. I t  was realised 
1atc in March. 1964 in connection with final reappropriations that 
jomc provision under charged item for A.1-Mint was required. 
when it was too late to obtain a Supplementary appropriation. Nor 
was an ~dvnnce  f rum the Contingency Fund of India tciken under a 
I.,: isapprehension. 

. .-. -... ..---- --- ---- - -- ---- ----- 
* T I ~  the Charged S c s t ~ w  .W C'E I i t u n  nf Ra 1,3m was  in~wrred IlqJtnsr uil pro~*; 

i ! t % -  E X U C ~ S  rciptm wgul.wratton. !xrus mnnl undct {kc gnmp-%cnt *'.\-~-.\uIID* 
&n.j was due to non-prwiwn of funds fw An .rhimrwn am&. 



3. The amount booked under charged items A-I Mints compriwa 
an amount of Rs. 1157 being the award of the Arbitrator for pay- 
ment to the contractor and Rs. 147.50 being the departmental 
charges to be credited to the C.P.W.D. In accordance with the pro- 
visions of the Constitution, the amount of the arbitration award, 
i e .  Rs. 1157 only should have been classified as charged expenditure 

4. After omitting the misclassification of Rs. 1481- being depart- 
mental charges referred to in para 3 above, in accordance with the 
recommendations of the P.A.C. in para 7 of their 16th RepolZ (1st 
Lok Sabha), the net excess that requires regularisation is 
Rs. 1157/-. In view of the position explained and the fact that the 
amount involved is small, this excess expenditure may please be 
regularised. 

This has been seen and vetted by Audit. 

(S. S. Shiralker) 
Additional S c r t ~ t a r v  

27-1-1966 



APPENDIX X M n  
No. 11 (l)-G.A./63 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

(DEPARTMENT OF ECONOMIC AFFAIRS) 

f i r  rc w r ~ h r n z n g  the rensons. for Excess zn Grant No. 124-Other 
Capital Outluy of the Mivis t rp  of Ftnnnce in App~cqricLtion Ac- 
rmi nt ( C t w l )  1963-64 

Final Grant (Voted) Rs 70,40,59,009 
Actual Expenditure (Voted) Rs. 70.40,68,344 
E:xcess Rs. 9,344 

.4r, c .uces  of Rs 13.149 occurred under the Group Head Civil- 
Mittr\r::r! 6- Equipment undcr Colombo Plan which was partly 
.wrtcrhn!anctxd by s a v i n q  u n d w  other Group Heads of the Grant 
rex~l t inc l  in a nrt cscess o f  Ks. 9.344 The original provision under 
. h e  s u b h e a d  C 2(1)  was Rs. 350 lakhs which was subsequently in- 
c - r c  a s t d  to Rs. 454 lakhs through a Supplementary Demand in view 
( 1 '  ~ o u n t : n g  t e m p '  of  sh~pmcnts from Canada The final review of 

phsition in  early February 1964 however revealed that the 
1 ; I I L W  of t h ~ '  ~ x p w t e d  arrivals would ise about Rs. 490 Iakhs. An addi- 
.ions! p n l v ~ s ~ o n  o f  Rs. 36 lakhs was therefore provided fo r  by re- 
tippropriation and the final provision undcr the subhead stood at 
Rs 490 lnkhs aqainst Lvhich the actual espenditure amounted to 
rts 4.90.13 lakhs I t  was hnlwd that thr- small excess of Rs. 13,000 
c~ould b t ~  covrrcd within tbc  probable savings understhe Grant as a 
whnk Rut the ac tml  savings could take care of Rs. 3,656 only and 
*htxi-c was no saving to cover the remainmg excess of Rs. 9.W. 

? T h ~ s  memorsndunl !>;is heen seen by Audit. 

Sd/- S.  G. RAMACHANDRAN, 
Joint Semetnrg to the Gotwrnment of Indfs 

C 
1 ( 

The Chairman & Member, 
Puhlic Accounts Committee, 
Lak SRbha S e t f i t i d a t .  
NEW nE!,H?. 



APPENDIX XIX 
MINISTRY OF TRANSPORT 

Note regarding excess over voted grant No. 139--Capital outla!, or; 
roads in the appropiration account 1963-64 relating t o  the Minis-  
t r y  of Transport (Roads Wing). 

Excess Rs. 70,17,185. 
The net excess of Rs. 70.17.185 is made up o f  varint;ons under the 

different sub-heads in Grant KO. 134-Capital Outlay on Roads nc 
shown beIow: - 

A.z-Conswction uf Rorder Road5 . 2631,~0,c~. ~ ( , . 1 j , 7 ; , ~ > \  ; I O , ~ - . ?  - 

(ii) Executiun of urgent and inescapable \vork\ , 1 6 ,  J 1 

.... 
! 111) Accelerated prrtpess on w~nrks X . 4 ,  7 i  --- 

3 8 . 5 1  
Partly counterbalanced \;y savings ix t l ; ~  gratirs m d c  LO $it!,:.r :,I~IC\ 40. t ) -  

---- 

- - . . . .- . . . . .-.- .-- . . -. . . . -. - . - - - - . - . - - 314.  8 4  - . . - -  

3. With regard to item (i )  above, it may he cxpl;iJncd that the 
erroneous debit of Ks. 284 34 lakhs was nullified by a s a ~ i n g  of 
Rs. 310 40 lakhs under the sub-head "A. 4-Tools & Plant". 7t-v. 
excesses aggregating Rs. 101.17 lakhs mentioned :*gainst item (ii) and 
(iii) above, were due to undertaking works of strategic importance 
in the State of Assarn, Bihar and West Bengal consequent upon the 
declaration of emergency in October 1962. Another rwson was 



that the works financed' out of the credit afforded by the Inter- 
national Development Association of the World Bank in the States 
of Bihar, Maharashtra, Orissa and West Bengal had to be proceeded 
with at a fast speed as these were required to be completed within 
a tight time schedule. It was, however, not anticipated that the 
works would gain such a momentum so as to exceed the grant by 
an appreciable margin. It was not, therefore, considered necessac 
to go in for a Supplementary grant or take an advance from the Con- 
tingency Fund of India. Rut actual!y. the works had t o  be pro- 
ceeded with in view of thc defence needs of the country. 

4. It may further be stated that as against the Gttlige: qmnt 
of Rs. 35.00 crores, the S ta t t s  had asked for a provision cf Rs. .I@ 00 
crores in the Revised Estimate 1963-64. In view of t l ! ~  declaration 
of emergency and the consequent need for effecting maximum 
economy in civil e~p~\u:!iiure. a provision of Rs. 31.63 crores was 
made in the Revised Estimtiie 1963-64 for  covering expenditure on 
the construction and development of Xational Highways in the 
various States and Union Territor~: C;overnments. In vje~:.. however. 
of the changed conditions created !7y !he Chinese in;-?-;ion, the  
Slates incurred cscess cxpenditurc cthich v,-as unav,tidab!u. State 
Governments have again been reminded t : )  ensuri. th;,: the t . s j n  -,n- 
diture is kept npithin the funds n!!oticd ;n them. 

5. Sub-head: "A .  2.-Co~wt1-uctio!i o f  Border Kocid.?"'E.t.c.c. : 

Rs. 1 6  27 lakhs. 

Prov~slon for cspendlturc on ca t ag~) r~  'A" >Lures hi. \ :-n;lchinery 
vehicles, equipment, spares and clothinq etc is mad;. under thls 
sub-head Due to non-receipt of supply orders from the India 
Supply hllssion, Washington, no provision was rnaile f 11- c~iverlng 
payments already made and adjusted in the account- 101. 1963-64 
Another reason was the unexpected materialisatan and speedier 
dellvery of certain items of clothing supplied by the D.G.S. & D 
-4fter taking into account, certain savings in items llke pay and 
allowances, works expenditure etc., the net excess under this sub- 
head amounted to Rs. 16.27 lakhs which was due to unanticipated 
receipt of debits. 

6. . Sub-head: "A.  3.-Const~uction of Other Roads"- 
Excess Rs. 11.90 lakhs. 

The excess was mainly due to incurring of additional expen- 
diture on urgent and inescapable works in the territories of Sikkim 
and NEFA where the roads had to be strengthened and reconstruct- 
ed to meet the Chinese aggression. 



7. Sub-head: "B. 1.--Constmtion of Border R~ads'~-Emess 
Rs. 7.56 lakhs. 

The excess under this subhead was due to  accelerated progress 
on works undertaken on the Phunchhaling Pare Road which was 
taken over by the Border Road Development Board frolm the Bhutan 
Engineering service in 1963. 

8. After taking-into account the excesses under the four sub- 
heads mentioned above and the saving under the sub-head A. 4-Tools 
6: Plant, the next excess under Grant No. 139-Capital Outlay on 
Roads amounted to Rs. 70,17,185 which is recommended for regula- 
risation under Article 115 of the Constitution. 

9. The above note has been seen by Audit who have commented 
upon the excess as follows:- 

' W e n  Government took a deliberate decision to reduce the 
expenditure on normal works to the maximum extent 
possible, the Ministry should have obtained the progress 
of expenditure or obtained timely reports from the 
State Governments of the possibility of an excess with a 
view to obtaining an advance from the Contingency 
Fund of India." 

(Sd. H. P. SINHA) 
Additional Secretary to the Gout. of I~td ia .  



APPENDIX XX 

(See Para 4.25) 
DEPARTMENT OF COMMUNICATIONS 

Note explaining the reasons for the excess expenditure of Rs. 42,944. 
in the ' ' C k g e d  Appropriation" under Orant No. 142. 0 t h ~  
Capital Outlay of the Ministry of TrmLsport and Communicationt 
during the year 1963-64.' 

a result of the awards made by the Court of the District Judge, 
Delhi, under the Land Acquisition Act, 1894, additional c o m p e k -  
tion to the extent of Rs. 5,59,000 was paid to the owners during 1961- 
62 for the lands acquired at Kalkaji and Chattarpur for the Transmit- 
ting and Receiving Stations of the Overseas Communications Service 
at Delhi. At that time, no indication was given by the Land Acquisi- 
tion Colector that any further payment might become necessary as 
a result of the Court's awards. In September, 1962, however, the 
Land Acquisition Collector advised that a further sum of Rs. 42,943.57 
was payable to the owners of the land at Chattarpur. A,wrdingly, 
a sum of Rs. 42,943.57 was deposited with the Additional Dishlct 
Judge, Delhi, on 24th October, 1962, for payment to the owners of the 
land. As the amount had to be paid immediately and as there was 
no provision in the budget, an advance was obtained from the Contin- 
gency Fund of India, which was recouped by a Supplementary A p  
propriation in November, 1962. 

2. The debit of Rs. 42,943.57 was not adjusted in the accounts for 
196283 but was adjusted by the Accountant General, Maharashtm in 
the accounts for December, 1963. By the time the i n t h t i o n  was 
received by the Government about this belated adjustment, the last 
date for the last batch of Supplementary Appropriation had p a d  
At that late stage, there was no scope for obtaining a supplemeatary 
ajqropriation for covering this adjustment, and as there was no paoc 
vision in the "Charged Sectionn of the budget for 1- under 
Gmbt No. 142, an excess over the Charged Appropriatiaaj br, 
Occzvped. 

(Sd. L C. Jnin) 
Seczetarg, Deptt. of Communiccrtiow. 

83 



APPENDIX XXI 

MINISTRY OF WORKS & HOUSING 
Note for the Public Accounts Committee w W n g  to .regularisation of 

excess in Grant No. 144-Capital Outlay on Public Works, 1963-64. 
(P. 129 of the Aw. A/CS 1965-64) 

The excess over charged appropriation is Rs. 1,3(X134/- 

2. The reasons for the excess are given below:- 

(a) The excess of Rs. 1,30,134/- under the 'charged' Section of 
the' Grant is made up  as follows:- 

Final Expenditure Exccss (+ 
Appropriation s a w  (-1 

A.2-Establishment Charges . 

(b) Against the final appropriation of Rs. 6,00,000, the actual 
expenditure for the year amounted to Rs. 7,30,134 resulting in a net 
excess of Rs. 1,30,134/-. There was an excess of Rs. 2,61,342 under 
%rks Outlay which was counterbalanced by savings of Rs. 2,808/- 
u n d h  Departmental Chafges and Rs. l,t8,400/- which was surren- 
dered bef6re the close of the year, leaving an uncovered excess ot 
x&,- 13,134. 

3. T k  eaeeso bas & c t m d  chw t6 the pap!tmrt of Rs. &74752/- 
k December, 2- on acc6rart at the arbi'trafiop awhril' h respect 
of ttr "conetn#tiarr of 246 type II Special quarters, Gh%tkaparr 
WHnbrjhU, The aznount, hwer ,  iarclredec) a e m  of b.' 1,50,84/- 
an account of repayment of a deposit lying with G w e m k i d  in 
favour of the contractor and interest thereon, which &odd not 



have been .adjusted under .this s a t  (Charged Section), but was 
misclassified in the accounts of the central Public Works Depart- 
ment rendered M Audit. The misclassification came to notice after 
closing of accounts. Excluding this misclassified amount, there is 
no excess in the charged section of the grant as a whole. 

4. Instructions are being issued separately to al l  concerned to 
take special steps ta avoid such imgularities in future. 

5. After excluding the amount of Rs. 1,50,943 on account of 
above miaclassiikation, in tern of Para 7 of Sixteenth Repart of 
P.A.C. (First Lok Sabha), there will not .be any excesg under the 
charged appropriation requiring regularisation. 

(Sd. R. I?. ISAR), 
Joiht Secretary to the Gmt .  of India. 



APPENDIX XXUt 

MINISTRY OF WORKS AND HOUSING - 
Note for the Public Accounts Committee. relating to regukzrisatbv 

of excess in Grant No. 14SDelhi  Capital Outlay, 1963-64. 

Reference: -Appropriation Accounts (Cfvil) 1963-64, Page 130: 

lPhe excess disclosed in the Apprcrpriation Aocuunts of the above- 
mentioned Grant is as under:- 

 TO^ ~ a u ~ l  ( + )Excar 
Grant or Expenditure 

Appropriation 

2. The reasons for the excess are given below:- 
The area-wise break-up of actual expenditure against final grant is 

as under: - 
Area Final Acrid ( + )Expss 

Grant Expembm (-)Savuyp; 

It would be seen that the 'net' excess of Rs. 12,74,701 fs arrived 
at after taking into account the saving of Rs. 21,62,187 accrued 
under 'Delhi Administration' 'Rehabilitation' 'Industry' and 'Rail- 
ways' against a gross excess of Rs. 33'27,428 under 'Revolving 
Capital'-Delhi Administration and Rs. 1 ,W,46O under 'CPWD'. 



8. The excesrr of Re. 1,09,460 under Central Public Works 
Department is mainly due to (i) accelerated progress of works and 
(ii) receipt of more awards for acquisition of land: The excess 
came to the notice of the Additional Chief Engineer (I) towards 
the close of the Anancial year when there was no time left to ask 
for additional funds. 

4. The excess of Rs. 33,27428 under 'Revolving Capital' has been 
explained by the Delhi Administration as due to the utilisation of 
certain unanticipatd receipts in the Personal Ledger Account of 
the Housing Commissioner towards payment for land acquisition 
charges. 

I t  may be stated that the "unanticipated receipts" were credited 
in the Personal Ledger Account during the month of March, 1964. 
The actual expenditure incurred on the acquisition of land including 
ex-graticr payments upto February, 1964 was Rs. 4,36101 and during 
the month of March, 1964 it was Rs. 1,60,42,669. 

The unanticipated receipts which were utilised towards expen- 
diture were realised at the close of the year namely, March, 1964, 
It was, therefore, not possible to obtain an advance from the Contin- 
gency Fund. 

5. The excess of Rs. 12,74;701 may now be recommended for regu- 
larkation by Parliament. 

NEW D m ;  
Dated, the September, 1965. 

(Sd. Illegible) 
Joint Secretary to the Govt. of India. 
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Para No. MinistrylDkptt. 3. No. of Report concerned --.- C o i r c I ~ B i ~ ~ ~ e ~ o l f u r i e & ~ i ~ ~ ~  
I a 3 4 - - - 
I I .2 Finance The Committee had commented in the past upon the delay 

1 . 3  on the part of the Ministries in furnishing notes stating the reams 
All Mihistries or circumstances leading to such excesses. 

The Committee regret to note that similar delays in furnish- 
ing the notes took place this year also. The Cotrimittee would like 
to reiterate their observations and recommendations made in this 
connection in para 2 of their 31st Report (Third Lok Sabha). s. 

Transport The Ministry of Transport have delayed the submission of 
notes on Excesses over Grant Nos. 92 and 139 rurconscionably. TPle 
notes which were due on 12th May, 1965 were submitted in th8 lilst 
week of January, 1966 and that too without being vetted by Audit, 
as is required to be done under the procedure. The Committee find 
nq justification for such a delay. 

Fimce The Committee would also urge upon the Ministry of Finance 
to devise ways and means to avoid stach c b n i c  delays on the p&. 
of the Ministries. 

Finance The Committee And frofn the notes furnished by the Ministries 

All Ministries that defective estimation a t  the tjme of framing of budget and at t&e 



time of framing revised estimates, failure to anticipate properly the 
receipt of stores, etc. and debits relating thereto and lack of proper 
control over expenditure and failure in the reconciliation of depart- 
mental figures continued to be the main causes for the ex-. 
The Committee regret to note that their earlier recommendations and 
the instructions issued by Govt. from time to time in these respects 
are not making any visible impact. The Committee would like- the 
Ministry of Finance to take effective measures to ensure that these 
.recurring causes leading to 'excesses' are eliminated. 

4.4 Food,Agri.&Com.Dev. TheCommitteefeelunhappytonotethatnotwithstandingthefact 
(Corn. Dm.) that the Ministry knew that the payment was inevitable, there was 

i delay in coming to a decision in consultation with Finance which 
was conveyed to them only 3 days before the financial year was k, 
come to a close. The Committee expect better coordination and 
awareness of urgency in such cases. 

Do. The other aspect of the case over which the Committee feel per- 
turbed is the fact that agricultural implements worth $ 9,73,000 had 
remained unutilised by the States till 1960 out of the equipments 
received during 1952 to January, 1959 and only after this was brought 
to notice by the team of USAID, efforts were made and the amount 
of unutilised equipment was brought down to Rs. 9.17 lakhs in 
December, 1963. The Committee feel that considering the vital im- 
portance of increasing food production in the country, the Ministry 
should do well' to make it a point 'to make a periodical survey of their 



- - -  .--- - 
own for filiding out the utilisation of agricdtural implements etc, 
and take prompt and suitable steps where called for. 

. 4.6 Food, Agri. & Com. Dev. The Committee also note from the Audit observation appended to 
(Corn. Dev.) the note of the ~ i i s t r ~  that the Ministry did not seek advance from 

the Contingency Fund, 2ince it was anticipated that excess would 
be covered by the savings within the grant as a whole. It is unfor- 
tunate that this anticipation did not turn out fo be correct. 

4.8 lj3nance The Committee would like to point out thab even in the case of 
( D e p ~  dRevmue) operation, manning and maintenance of six C.B.R. launches by the 2 

Navy during 1962-63, it had been stated that there was no indication 
till December, 1962 as to what would be the order of further payments 
that would be raised by the Naval authorities during the yea.. 
Similar was the case during the year under report (1963-64) also. 
It is regrettable that despite the recommendations of the Committee, 
a close watch over the progress of expenditure through Liability 
Registers is not being maintained, - 

Do. In these circumstances the Committee are unable to find any 
justification for the Ministry to utilise the provision made for the 
operation, manning and maintenance of C.B.R. launches towards the 
expenditure on increased Dearness Allowace. 



Do. The Committee would point out further that the suggestion d 
the Ministry to have the debit of Rs. 13.13,766.21 adjusted by the 
A.G., Maharashtra in March, 1964, withdrawn and adjusted in the 
accounts for 1964-65 only to avoid the excess over the grant con- 
travenes the provisions of Rule 75 of GFR (1963) and the Govt. of ' 
Tndia decisions thereunder. The Committee desire that strict instruc- 
tions should be issued to prevent such contraventions of Financial 
Rules and Govt. orders in future. In this connection they would dso 
reiterate their earlier recommendations contained in para 7(iii) of 
their Sixteenth Report (First Lok Sabha). 

11 4.16 Finance It is surprising that insp ' t~ of these facts the Ministry decided not (Bconomic to go in for s~pplementarv p a n t  The Committee are, the-fo~e, 
unable to accept the plea that the adjustment of the major portion 
of the expenditure in the accounts for March. 1964 was not anticipt- 
ed. Tt is in the circumstances inescapable that the decision of the 
Ministry not to increase the budget provision despite the request f o ~  
the same by the Master, Tndia Security Press has mainly contributed 
to the excess und-r this Grant. 

Do. The Committe - would like to invite attention to the case dealt 
with in para 6(iii) of their 31st Report (Third Lok Sabha) which 
shows that in the year 1962-63 also an excess occurred under the same 
grant under almost similar circumstances. The Committee expect the 
Ministry of Finance to set an example in budgetary control to other 
Ministries rather than show such laxity as has been disclosed in two 
consecutive years. 

. - <  - - -- 



13 4-24 Pevofeum&Chdcals The Committee agree with these observations. The Bdini, 
Finance try, in consultation with the Ministry of Finance and RaiG - ---- 

Railway Board way Board, should have examined the finincial effect More exten&. 
ing the concessions. The Committee feel that the grant of e o w e  - 

sion with retrospective effect has defeated to some errtent the very 
objed ofmbsidy in freight, as in the meantime the ind- . . 
would have charged the co&urners on the basis of production cost 
after taking into account the full freight paid to the Railways. The 
Committee would like to know the total refunds subsequently allow- 
ed to the industrialists. 

i3 
4.26 Ccnnmunications In the opinion of the Committee, in this and other rare cases, - where payments against funds specifically voted upon by the Parlirr- 

ment have actually been made but the budget provision for that year 
AU Ministricts appears in the accounts as unutilised merely as a result of an account- 

ing omission, it would be reasonable to treat the provision as actually 
utilised in that year. They, therefore, recommend that the recti- 

. fication of the omission in the subsequent year, if it causes an exceaap 
in that year, need not be considered as requiring a fresh vote of 
Parliament on the analogy of the provisions in para 7 of the Sixteenth 
Report of P.A.C. (First Lok Sabha), according to which the amount of 
actual dues to be regular id  under Article 115 of the Constitution, 
is to be worked out after taking info account misclassification in 



accounts which may have mme to mtice after the elordng of tbe 
annual accounls' 

Finance Subject to the above observations, the Committee recommend 
that the excesses referred to in paragraph 2 of the Report be regu- + 

larised by Parliament in the manner prescribed in Article 115 of the 
Constitution. 

- -- - - 
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